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MINISTRY OF ENVIRONMENT AND FORESTS

ENVIRONMENT IMPACT ASSESSMENT NOTIFICATION S.0.60(E), dated

27/01/1994

(incorporating amendments vide S.O. 356(E) dated 4/5/1994, S.O. 318(E)
dated 10/4/1997, S.O. 319 dated 10/4/1997, S.O. 73(E) dated 27/1/2000, S.O.
1119(E) dated 13/12/2000, S.O. 737(E) dated 1/8/2001, S.O. 1148(E) dated
21/11/2001, S.O. 632(E) dated 13/06/2002 )

1) S.O. 60 (E)- Whereas a notification under clause (a) of sub-rule (3) of rule 5

2)

of the Environment (Protection) Rules, 1986 inviting objections from the public
within sixty days from the date of publication of the said notification, against
the intention of the Central Government to impose restrictions and
prohibitions on the expansion and modernization of any activity or new
projects being undertaken in any part of India unless environmental clearance
has been accorded by the Central Government or the State Government in
accordance with the procedure specified in that notification was published as
SO No. 80(E) dated 28™ January, 1993;

And whereas all objections received have been duly considered;

Now, therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the Environment (Protection)
Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby
directs that on and from the date of publication of this notification in the
Official Gazette, expansion or modernization of any activity (if pollution
load is to exceed the existing one, or new project listed in Schedule | to
this notification, shall not be undertaken in any part of India unless it has
been accorded environmental clearance by the Central Government in
accordance with the procedure hereinafter specified in this notification;

Requirements and procedure for seeking environmental clearance of projects:

I.(2) Any person who desires to undertake any new project in any part of India
or the expansion or modernization of any existing industry or project
listed in the Schedule-lI shall submit an application to the Secretary,
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified in Schedule-II of this
notification and shall be accompanied by a project report which shall, inter



alia, include an Environmental Impact Assessment Report, Environment
Management Plan and details of public hearing as specified in Schedule-IV
prepared in accordance with the guidelines issued by the Central Government
in the Ministry of Environment and Forests from time to time. However, Public
Hearing is not required in respect of (i) small scale industrial undertakings
located in (a) notified/designated industrial areas/industrial estates or (b)
areas earmarked for industries under the jurisdiction of industrial development
authorities; (ii) widening and strengthening of highways; (iii) mining projects
(major minerals) with lease area up to twenty five hectares, (iv) units located
in Export Processing Zones, Special Economic Zones and (v) modernisation
of existing irrigation projects.

Provided that for pipeline projects, Environmental Impact Assessment report
will not be required:

Provided further, that for pipeline and highway projects, public hearing shall
be conducted in each district through which the pipeline or highway passes
through.

(b) Cases rejected due to submission of insufficient or inadequate data and
Plan may be reviewed as and when submitted with complete data and
Plan. Submission of incomplete data or plans for the second time would
itself be a sufficient reason for the Impact assessment Agency to reject the
case summarily.

Il. In case of the following site specific projects:

a. mining;

b. pit-head thermal power stations;

c. hydro-power, major irrigation projects and/or their combination
including flood control;

d. ports and harbours (excluding minor ports);

e. prospecting and exploration of major minerals in areas above 500
hectares;

The project authorities will intimate the location of the project site to
the Central Government in the Ministry of Environment and Forests
while initiating any investigation and surveys. The Central
Government in the Ministry of Environment and Forests will convey
a decision regarding suitability or otherwise of the proposed site
within a maximum period of thirty days. The said site clearance
shall be granted for a sanctioned capacity and shall be valid for a
period of five years for commencing the construction, operation or
mining.



lll. (&) The reports submitted with the application shall be evaluated and
assessed by the Impact Assessment Agency, and if deemed
necessary it may consult a committee of Experts, having a composition
as specified in Schedule-Ill of this Notification. The Impact Assessment
Agency (IAA) would be the Union Ministry of Environment and Forests.
The Committee of Experts mentioned above shall be constituted by the
Impact Assessment Agency or such other body under the Central
Government authorised by the Impact Assessment Agency in this
regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any
time prior to, during or after the commencement of the operations
relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based on technical assessment of documents and
data, furnished by the project authorities supplemented by data
collected during visits to sites or factories, if undertaken and details of
the public hearing.

The assessment shall be completed within a period of ninety days from
receipt of the requisite documents and data from the project authorities
and completion of public hearing and decision conveyed within thirty
days thereatfter.

The clearance granted shall be valid for a period of five years for
commencement of the construction or operation of the project.

IV. In order to enable the Impact Assessment Agency to monitor effectively
the implementation of the recommendations and conditions subject to
which the environmental clearance has been given, the project authorities
concerned shall submit a half yearly report to the Impact Assessment
Agency. Subject to the public interest, the Impact Assessment Agency
shall make compliance reports publicly available.

V. If no comments from the Impact Assessment Agency are received within
the time limit, the project would be deemed to have been approved as
proposed by project authorities.

3) Nothing contained in this Notification shall apply to:
a. any item falling under entry Nos. 3, 18 and 20 of the Schedule-I to

be located or proposed to be located in the areas covered by the
Notifications S.0. N0.102 (E) dated 1% February, 1989, S.O. 114 (E)



dated 20" February, 1991; S.O. No. 416 (E) dated 20" June, 1991
and S.0. No.319 (E) dated 7™ May, 1992.

b. any item falling under entry
no.1,2,3,4,5,7,9,10,13,14,16,17,19,21,25,27 of Schedule-l if the
investment is less than Rs.100 crores for new projects and less
than Rs. 50 crores for expansion / modernization projects.

c. any item reserved for Small Scale Industrial Sector with investment
less than Rs. 1 crore.

d. defence related road construction projects in border areas.

e. any item falling under entry no. 8 of Schedule-l, if that product is
covered by the notification G.S.R. 1037(E) dated 5" December
1989.

f. Modernization projects in irrigation sector if additional command
area is less than 10,000 hectares or project cost is less than Rs.
100 crores.

4) Concealing factual data or submission of false, misleading data/reports,
decisions or recommendations would lead to the project being rejected.
Approval, if granted earlier on the basis of false data, would also be revoked.
Misleading and wrong information will cover the following:

False information

False data

Engineered reports

Concealing of factual data

False recommendations or decisions

O O O O o



SCHEDULE-I

(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL CLEARANCE FROM

8.
9.
10.
11.
12.

THE CENTRAL GOVERNMENT

. Nuclear Power and related projects such as Heavy Water Plants, nuclear

fuel complex, Rare Earths.

River Valley projects including hydel power, major Irrigation and their
combination including flood control.

Ports, Harbours, Airports (except minor ports and harbours).

Petroleum Refineries including crude and product pipelines.

Chemical Fertilizers (Nitrogenous and Phosphatic other than single
superphosphate).

Pesticides (Technical).

Petrochemical complexes (Both Olefinic and Aromatic) and Petro-
chemical intermediates such as DMT, Caprolactam, LAB etc. and
production of basic plastics such as LLDPE, HDPE, PP, PVC.

Bulk drugs and pharmaceuticals.

Exploration for oil and gas and their production, transportation and storage.
Synthetic Rubber.

Asbestos and Asbestos products.

Hydrocyanic acid and its derivatives.

13 (a) Primary metallurgical industries (such as production of Iron and Steel,

14.
15.

Aluminium, Copper, Zinc, Lead and Ferro Alloys).
(b) Electric arc furnaces (Mini Steel Plants).
Chlor alkali industry.
Integrated paint complex including manufacture of resins and basic raw
materials required in the manufacture of paints.



16.Viscose Staple fibre and filament yarn.

17.Storage batteries integrated with manufacture of oxides of lead and lead
antimony alloys.

18. All tourism projects between 200m—500 metres of High Water Line and at
locations with an elevation of more than 1000 metres with investment of
more than Rs.5 crores.

19. Thermal Power Plants.

20.Mining projects (major minerals) with leases more than 5 hectares.

21.Highway Projects except projects relating to improvement work including
widening and strengthening of roads with marginal land acquisition along
the existing alignments provided it does not pass through ecologically
sensitive areas such as National Parks, Sanctuaries, Tiger Reserves,
Reserve Forests

22.Tarred Roads in the Himalayas and or Forest areas.

23.Distilleries.

24.Raw Skins and Hides

25.Pulp, paper and newsprint.

26.Dyes.

27.Cement.

28.Foundries (individual)

29.Electroplating

30.Meta amino phenol



SCHEDULE-II

[See Sub-para | (a) of para 2]

Procedure for seeking environment clearance of projects.

1. Q) Any persons who desires to establish a thermal power plant of any
category mentioned n Schedule-I, shall submit an application to the Department
of the State Government dealing with the subject of environment.

(2) The application shall be made in the Form ‘A’ specified in
Schedule-Il annexed to this notification and shall be accompanied by a detailed
project report which shall, inter alia, include an Environmental Impact
Assessment Report and an Environment Management plant prepared n
accordance with the guidelines issued by the State Department of Environment
from time to time.

3) Cases rejected due to submission of insufficient or inadequate data
and Action Plans may be reviewed as and when submitted with complete data
and Action Plans. Submission of incomplete data for the second time would itself
be a sufficient reason for the State Government to reject the case summarily.

5) In case of the pit-head thermal power plants, the applicant shall intimate the
location of the project site to the State Government while initiating any
investigation and surveys. The State Government will convey a decision
regarding suitability or otherwise of the proposed site within a maximum period of
thirty days. The said site clearance will be granted for a sanctioned capacity and
it will be valid for a period of five years for commencing the construction or
operation of the project.



3. Q) The applicant shall obtained No Objection Certificate from the
concerned Pollution Control Board. The State Pollution Control Board shall issue
No Objection Certificate to establish only after completing public hearing as
specified in Schedule-1V annexed to this notification.

(2) The reports submitted with the application and No Objection
Certificate from the State Pollution Control Board shall be evaluated and
assessed by the State Government, in consultation with a Committee of experts
which shall be constituted by the State Government as specified in Schedule-lll
appended to this notification.

(3) The said Committee of experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises at any time prior to,
during or after the commencement of the preparations relating to the plant.

4) The State Government Department dealing with the subject of
Environment shall prepare a set of recommendations based on technical
assessment of documents and data furnished by the applicant supplemented by
data collected during visits to sites, if undertaken and interaction with affected
population and environment groups, if necessary.

(5) The assessment shall be completed within a period of ninety days
from receipt of the requisite documents and data from the applicant and decision
conveyed within thirty days thereafter.

(6) the environmental clearance granted shall be valid for a period of
five years from commencement of the construction or operation of the project.

4, Concealing factual data or submission of false, misleading data reports,
decisions of recommendations would lead to the project being rejected. Approval,
if granted, earlier on the basis of false data, can also be revoked.

(FORM A)
APPLICATION FORM
1. (a) Name and Address of the project proposed :
(b) Location of the project:

Name of the Place:



2.
3.

District, Tehsil:
Latitude/Longitude:

Nearest Airport/Railway Station :

(c) Alternate sites examined and the reasons for selecting the proposed site:

(d) Does the site conform to stipulated land use as per local land use plan:

Objectives of the project:

(a) Land Requirement:

Agriculture Land:
Forest land and Density of vegetation.

Other (specify):

(b) (i) Land use in the Catchment within 10 kms radius of the proposed site:
(i) Topography of the area indicating gradient, aspects and altitude:
(iii) Erodibility classification of the proposed land:

(c) Pollution sources existing in 10 km radius and their impact on quality of
air, water and land:

(d) Distance of the nearest National Park/Sanctuary/Biosphere
Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:

() Green belt plan:

(g) Compensatory afforestation plan:

4. Climate and Air Quality:

(&) Windrose at site:

(b) Max/Min/Mean annual temperature:

(c) Frequency of inversion:

(d) Frequency of cyclones/tornadoes/cloud burst:

(e) Ambient air quality data:

(f) Nature & concentration of emission of SPM, Gas (CO, CO,, NOx,
CHn etc.) from the project:

5. Water balance:

(a) Water balance at site:

(b) Lean season water availability;
Water Requirement:

(c) Source to be tapped with competing users (River, Lake, Ground,
Public supply):

(d) Water quality:

(e) Changes observed in quality and quantity of groundwater in the last
years and present charging and extraction details:
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() () Quantum of waste water to be released with
treatment details:
(i) Quantum of quality of water in the receiving body before
and after disposal of solid wastes:
(i)  Quantum of waste water to be released on land and type of
land:

() (i) Details of reservoir water quality with necessary Catchment
Treatment Plan:
(i) Command Area Development Plan:

6. Solid wastes:

(@) Nature and quantity of solid wastes generated
(b) Solid waste disposal method:

7. Noise and Vibrations:
a. Sources of Noise and Vibrations:
b. Ambient noise level:
C. Noise and Vibration control measures
proposed:
d. Subsidence problem, if any, with control
measures:
8. Power requirement indicating source of supply: Complete environmental
details to be furnished separately, if captive power unit proposed:
9. Peak labour force to be deployed giving details of:

o Endemic health problems in the area due to waste water/air/soll
borne diseases:
o Health care system existing and proposed:
10. (a) Number of villages and population to be displaced:
(b) Rehabilitation Master Plan:
11. Risk Assessment Report and Disaster Management Plan:
12. (a) Environmental Impact Assessment
(b) Environment Management Plan:
(c) Detailed Feasibility Report:
(d) Duly filled in questionnaire

Report prepared as per guidelines issued by the Central Government in the
MOEF from time to time:
13. Details of Environmental Management Cell:

| hereby give an undertaking that the data and information given above are
due to the best of my knowledge and belief and | am aware that if any part of the
data/information submitted is found to be false or misleading at any stage, the
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project be rejected and the clearance given, if any, to the project is likely to be
revoked at our risk and cost.

Signature of the applicant
With name and full address

Given under the seal of
Organisation
on behalf of Whom the applicant is
signing.
Date:

Place:

In respect to item for which data are not required or is not available as per the
declaration of project proponent, the project would be considered on that basis.

SCHEDULE-III

[See Sub. Para(2), Para 3 of Schedule- I1]

COMPOSITION OF THE EXPERT COMMITTEES FOR ENVIRONMENTAL
IMPACT ASSESSMENT

1. The Committees will consist of experts in the following disciplines:

i.  Eco-system Management
ii.  Air/Water Pollution Control
iii. Water Resource Management
iv.  Flora/Fauna conservation and management
v. Land Use Planning
vi.  Social Sciences/Rehabilitation
vii.  Project Appraisal
viii.  Ecology
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ix.  Environmental Health

X.  Subject Area Specialists

xi.  Representatives of NGOs/persons concerned with
environmental issues.

2. The Chairman will be an outstanding and experienced ecologist or
environmentalist or technical professional with wide managerial
experience in the relevant development sector.

3. The representative of Impact Assessment Agency will act as a Member-
Secretary.

4. Chairman and Members will serve in their individual capacities except
those specifically nominated as representatives.

5. The Membership of a Committee shall not exceed 15.

SCHEDULE IV

(See para 3, subparagraph (2) of Schedule- II)

PROCEDURE FOR PUBLIC HEARING

(1) Process of Public Hearing: - Whoever apply for environmental clearance of
projects, shall submit to the concerned State Pollution Control Board twenty sets
of the following documents namely: -

An executive summary containing the salient features of the project
both in English as well as the local language along with
Environmental Impact Assessment (EIA). However, for pipeline
project, Environmental Impact Assessment report will not be
required. But Environmental Management Plan including risk
mitigation measures is required.

Form XIIl prescribed under Water (Prevention and Control of
Pollution) Rules, 1975 where discharge of sewage, trade effluents,
treatment of water in any form, is required.

Form | prescribed under Air (Prevention and Control of Pollution)
Union Territory Rules, 1983 where discharge of emissions are
involved in any process, operation or industry.



V. Any other information or document which is necessary in the
opinion of the Board for their final disposal of the application.

(2) Notice of Publics Hearing: -(i) The State Pollution Control Board shall cause
a notice for environmental public hearing which shall be published in at least two
newspapers widely circulated in the region around the project, one of which shall
be in the vernacular language of the locality concerned. State Pollution Control
Board shall mention the date, time and place of public hearing. Suggestions,
views, comments and objections of the public shall be invited within thirty days
from the date of publication of the notification.

(i) All persons including bona fide residents, environmental groups and others
located at the project site/sites of displacement/sites likely to be affected
can participate in the public hearing. They can also make oral/written
suggestions to the State Pollution Control Board.

Explanation: - For the purpose of the paragraph person means: -

a.

b.

any person who is likely to be affected by the grant of
environmental clearance;

any person who owns or has control over the project with
respect to which an application has been submitted for
environmental clearance;

any association of persons whether incorporated or not like
to be affected by the project and/or functioning in the filed of
environment;

any local authority within any part of whose local limits is
within the neighbourhood wherein the project is proposed to
be located.

(3) Composition of public hearing panel: - The composition of Public Hearing
Panel may consist of the following, namely: -

() Representative of State Pollution Control Board;

(i) District Collector or his nominee,;

(i) Representative of State Government dealing with the subject;

(iv) Representative of Department of the State Government dealing with
Environment;

(v) Not more than three representatives of the local bodies such as
Municipalities or panchayats;

(vi) Not more than three senior citizens of the area nominated by the District

Collector.

(4) Access to the Executive Summary and Environmental Impact
Assessment report:- The concerned persons shall be provided access to the

13
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Executive Summary and Environmental Impact Assessment report of the project
at the following places, namely:-

(i) District Collector Office;

(i) District Industry Centre;

(i) In the Office of the Chief Executive Officers of Zila Praishad or
Commissioner of the Municipal Corporation/Local body as the case may
be;

(iv) In the head office of the concerned State Pollution Control Board and its
concerned Regional Office;

(v) In the concerned Department of the State Government dealing with the
subject of environment.

5. Time period for completion of public hearing:

The public hearing shall be completed within a period of 60 days from the
date of receipt of complete documents as required under paragraph 1.



No.J-20012/11/98-IA.II(M)
Government of India
Ministry of Environment & Forests
Paryavaran Bhawan,

CGO Complex, Lodi Road,
New Delhi-110003.

Dated: 28% October 2004

CIRCULAR

In modification to the Circular dated 12.02.2004 in regard to the procedure

for obtaining environmental clearance in the case of mining projects under the
Environmental Impact Assessment (EIA) Notification, 1994 and amendments
thereto, the following are to be followed with immediate effect:

I

APPLICABILITY OF EIA NOTIFICATION 1994

The EIA Notification, 1994 as amended from time to time shall include:

)

(ii)

II

0

(ii)

Mining projects of major mineral with more than Sha lease area, which have
started production or increased their production and/or lease area on or after
27.01.9%4.

In addition, all mining projects of major minerals of more than 5 ha
lease area which have so far not obtained an environmental clearance
under the EIA Notification, 1994 shall do so at the time of renewal of
their lease in the context of the SC Judgement dated 18.03.2004 in
W.P. 4677/1985 — M.C.Mehta vs UOI & Ors.

ISSUES PERTAINING TO ROUTING/FORWARDING OF PROPOSAL.

Routing of proposal through the concerned Central
Government/State Government Department is a must with
reference to the following: '

(a) The projects in respect of which an application is being made to the
Ministry of Environment & Forests for Site/Environmental clearance for
the first time either for new lease area/expansion in lease area and/or
production or both or for renewal of lease area.

Nodal Department for routing of applications:

(@) The nodal Department in the State Government for routing of
proposals of private sector companies is the State Mines and
Geoloav Department or the Department that controls the Mines &
Geology/ Mineral Resources Dept./Division.

15
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(b)  Public Sector Projects should be routed through their respective
Ministries in the Central Government.

(iii) The forwarding letter of the Central Govt. Dept./State Govt. must
clearly indicate the following:
(@) Name of the proposal.
(b)  Name of the Company.
(c)  Location: village, Taluk/Mandal, District and State.
(d) Details of lease area and production.
(e) Details of expansion from .... ha/tpa to ....ha/tpa (if expansion in area
and/or in production). '

(iv) If the application involves different leases of the same company from the
same area/region, then a separate application for each lease has to be made
and the forwarding letter should also preferably be for each separate
application. In case, the State Government forwards the proposals in one
composite letter, then the letter must clearly specify the names of all the
leases, their location (village, Taluk, and District), lease area and production
capacity for each of the applications.

(v) Routing of proposal is not required for the following:
(a) If the project has already been accorded environmental clearance once
from MOEF (after 27.01.1994) and is now again applying for expansion
(in lease area and/or production) for the same project.

(b)  IBM/Ministry of Coal's approval of the Mining Plan for the total
lease area/project area as the case may be has been obtained
even if the application is being made for the first time.

11l Expansion in Production
The term ‘expansion’ would include increase in production or lease area or both.

(a) If the rated capacity given in the Environmental Clearance letter is  being
exceeded it would constitute expansion.

(b) The projects cannot increase production even if they have the IBM/Min. of
Coal’s approval for the enhanced production until environmental clearance s
obtained for the enhanced rated capacity.

(¢) If the annual production of any year from 1994-95 onwards exceeds the
annual production of 1993-94 or its preceding years (even if approved by
[BM), it would constitute expansion.

(d) Expansion in production beyond the approved capacity however small
would constitute a violation and attract the penal provisions of the
Environment (Protection) Act. Therefore, the proponent should make a
suitable calendar plan for obtaining clearance for the maximum annual
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production levels achievable from the project. The EIA-EMP Study should also
be prepared keeping this in view. If the production increases/is proposed to
increase beyond what was submitted in the EIA-EMP report for which an
environmental clearance was obtained/applied for, then it would constitute
expansion.

ISSUES PERTAINING TO PUBLIC HEARING

Public Hearing for all mining projects, which attract the provisions of the EIA

Notification, 1994 as amended from time to time. However, in view of the various
queries received from time to time, it is darified that Public Hearing Is & pre-requisite
for the following projects:

(vi)

If the proposal is a new one,

If a pre-1994 project is being submitted for environmental clearance to MOEF
for the first time for proposed expansion in production and or lease area.

If a project had obtained an environmental clearance between 1994-1997
(prior to introduction of Public Hearing), and is now applying for
environmental clearance for expansion in lease area and/or production.

If a project had obtained environmental dearance after 10.09.1997 (after the
notification on Public Hearing) and has had Public Hearing already for the

original lease area, but is now applying for environmental clearance for
expansion in lease area.

If a project had obtained environmental clearance after 10.09.1997 (after the
notification on Public Hearing) and has already had Public Hearing on the
proposal and is now applying for expansion in production only,

ISSUES PERTAINING TO EIA-EMP REPORT

EIA-EMP Report based on data that is more than 3 years old shall not be
accepted by the MOEF.

The EIA-EMP Report in the cover as well as in the Introduction para

must clearly state the rated capacity and the period for which the study has
been made.

Environmental clearance will be valid only for the rated capacity for which the

EIA-EMP Report has been prepared even if the project has IBM approval for a
higher rated capacity/production. '

If the proponent has already obtained an environmental clearance after
27.01.19%4 and has applied again for Increase in production and/or lease
area within 5 years from date of obtaining environmental clearance, then a
Supplementary EIA-EMP Report incorporating the essential issues should be

17
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submitted to MOEF while making the application in the relevant form and
questionnaire along with NOC and Public Hearing and I8M approval for the
proposed expansion. A copy of the original EIA-EMP Report would be
required to be submitted for the appraisal.

If there are several mining leases in the same area located contiguous or
adjacent to each other or at a distance from each other, the EIA-EMP Report
should be prepared for the baseline data of the lease area (core zone) and
10km study area (buffer zone) around each mine separately for each mine.

VI (a) All Mining Plans/Renewal of Mining Schemes close to the last year of the

(b)

To

Plan/Scheme period would require to submit the IBM Approval of their
renewal for the next S-year Period while submitting their application for
environmental clearance. As Ministry of Coal is approving Mine Plan for the
entire life of the mine, the approved calendar plan for annual production for
the life of the mine should be submitted. i

If the project after grant of environmental clearance, obtains approval for
Mining Plan/renewal of Mining Scheme for a rated capacity higher than that
for which the Environmental clearance was granted, a fresh application In
accordance with the procedure specified in the EIA Notification should be
submitted for obtaining environmental dlearance for the higher rated capacity.

1L

* )
Joint Secretary to ernment of India '

All State Governments (Department of Mines & Geology, Dept. of
Environment & Forests)

4

All State Pollution Control Boards '

FIMI and other Mine Associations

Ministry of Coal & Mines: Department of Coal, Department of Mines
Indian Bureau of Mines and Coal India Limited

MOEF Regional Offices
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No.J-20012/11/98-1A II(M)
Government of India
Ministry of Environment & Forests

Paryavaran Bhawan,
CGO Complex, Lodi Road,
New Delhi ~110003.

Dated: 7" December 2004

CORRIGENDUM ON CIRCULAR DATED 28.10.2004

The following 1 i in Ci 0.

(1)

To

I the opening line, ‘Circular dated 12.02.2004' should be read as Circular dated
12.02.2002°

Para IV (1) should read as “If the proposal involves a lease area of more than 25 ha "

Under V, a new sentence (f) shall be inserted “(f) In cases of leases of 25 ha or less, all
the above shall apply except that the impact area for the EIA-EMP study shall be

5 km radius instead of 10km ”
-~ /(KNL
C

R

Joint Secretary to the of

All State Governments (Department of Mines & Geology, Dept. of
Forests)

All State Pollution Countrol Boards

FIMI and other Mine Associations

Ministry of Coal & Mines: Department of Coal, Department of Mines
Indian Bureau of Mines and Coal India Limited

MOEF Regional Offices

® % %
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(Published in the Gazette of India, Extraordinary, Part-1I, and Section 3, Sub-section (ii)
MINISTRY OF ENVIRONMENT AND FORESTS

New Delhi 14™ September, 2006

Notification

S.0. 1533 Whereas, a draft notification under sub-rule (3) of Rule 5 of the
Environment (Protection) Rules, 1986 for imposing certain restrictions and prohibitions on
new projects or activities, or on the expansion or modernization of existing projects or
activities based on their potential environmental impacts as indicated in the Schedule to the
notification, being undertaken in any part of India', unless prior environmental clearance has
been accorded in accordance with the objectives of National Environment Policy as approved
by the Union Cabinet on 18" May, 2006 and the procedure specified in the notification, by
the Central Government or the State or Union territory Level Environment Impact
Assessment Authority (SEIAA), to be constituted by the Central Government in consultation
with the State Government or the Union territory Administration concerned under sub-section
(3) of section 3 of the Environment (Protection) Act, 1986 for the purpose of this notification,
was published in the Gazette of India ,Extraordinary, Part II, section 3, sub-section (ii) vide
number S.0. 1324 (E) dated the 15" September ,2005 inviting objections and suggestions from
all persons likely to be affected thereby within a period of sixty days from the date on which
copies of Gazette containing the said notification were made available to the public;

And whereas, copies of the said notification were made available to the public on 15"
September, 2005;

And whereas, all objections and suggestions received in response to the above
mentioned draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of
sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d)
of sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986 and in supersession of
the notification number S.0. 60 (E) dated the 27™ January, 1994, except in respect of things
done or omitted to be done before such supersession, the Central Government hereby directs
that on and from the date of its publication the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in the
Schedule to this notification entailing capacity addition with change in process and or
technology shall be undertaken in any part of India only after the prior environmental
clearance from the Central Government or as the case may be, by the State Level Environment
Impact Assessment Authority, duly constituted by the Central Government under sub-section
(3) of section 3 of the said Act, in accordance with the procedure specified hereinafter in this
notification.
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2. Requirements of prior Environmental Clearance (EC):- The following projects or
activities shall require prior environmental clearance from the concerned regulatory authority,
which shall hereinafter referred to be as the Central Government in the Ministry of
Environment and Forests for matters falling under Category ‘A’ in the Schedule and at State
level the State Environment Impact Assessment Authority (SEIAA) for matters falling under
Category ‘B’ in the said Schedule, before any construction work, or preparation of land by the
project management except for securing the land, is started on the project or activity:

@) All new projects or activities listed in the Schedule to this notification;

(i1) Expansion and modernization of existing projects or activities listed in the Schedule to
this notification with addition of capacity beyond the limits specified for the concerned sector,
that is, projects or activities which cross the threshold limits given in the Schedule, after
expansion or modernization;

(iii)) Any change in product - mix in an existing manufacturing unit included in Schedule
beyond the specified range.

3. State Level Environment Impact Assessment Authority:- (1) A State Level
Environment Impact Assessment Authority hereinafter referred to as the SEIAA shall be
constituted by the Central Government under sub-section (3) of section 3 of the Environment
(Protection) Act, 1986 comprising of three Members including a Chairman and a Member —
Secretary to be nominated by the State Government or the Union territory Administration
concerned.

2) The Member-Secretary shall be a serving officer of the concerned State Government or
Union territory administration familiar with environmental laws.

3) The other two Members shall be either a professional or expert fulfilling the eligibility
criteria given in Appendix VI to this notification.

4 One of the specified Members in sub-paragraph (3) above who is an expert in the
Environmental Impact Assessment process shall be the Chairman of the SEIAA.

5) The State Government or Union territory Administration shall forward the names of the
Members and the Chairman referred in sub- paragraph 3 to 4 above to the Central
Government and the Central Government shall constitute the SEIAA as an authority for
the purposes of this notification within thirty days of the date of receipt of the names.

(6) The non-official Member and the Chairman shall have a fixed term of three years (from
the date of the publication of the notification by the Central Government constituting the
authority).

@) All decisions of the SEIAA shall be unanimous and taken in a meeting.

4. Categorization of projects and activities:-

@) All projects and activities are broadly categorized in to two categories - Category A and

Category B, based on the spatial extent of potential impacts and potential impacts on human
health and natural and man made resources.
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(i)  All projects or activities included as Category ‘A’ in the Schedule, including expansion
and modernization of existing projects or activities and change in product mix, shall require prior
environmental clearance from the Central Government in the Ministry of Environment and
Forests (MoEF) on the recommendations of an Expert Appraisal Committee (EAC) to be
constituted by the Central Government for the purposes of this notification;

(iii))  All projects or activities included as Category ‘B’ in the Schedule, including expansion
and modernization of existing projects or activities as specified in sub paragraph (ii) of paragraph
2, or change in product mix as specified in sub paragraph (iii) of paragraph 2, but excluding
those which fulfill the General Conditions (GC) stipulated in the Schedule, will require prior
environmental clearance from the State/Union territory Environment Impact Assessment
Authority (SEIAA). The SEIAA shall base its decision on the recommendations of a State or
Union territory level Expert Appraisal Committee (SEAC) as to be constituted for in this
notification. In the absence of a duly constituted SEIAA or SEAC, a Category ‘B’ project shall
be treated as a Category ‘A’ project;

5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government and SEACs
(hereinafter referred to as the (EAC) and (SEAC) at the State or the Union territory level shall
screen, scope and appraise projects or activities in Category ‘A’ and Category ‘B’ respectively.
EAC and SEAC’s shall meet at least once every month.

(a)  The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or
the Union territory level shall be constituted by the Central Government in consultation with the
concerned State Government or the Union territory Administration with identical composition;

(b) The Central Government may, with the prior concurrence of the concerned State
Governments or the Union territory Administrations, constitutes one SEAC for more than one
State or Union territory for reasons of administrative convenience and cost;

(c)  The EAC and SEAC shall be reconstituted after every three years;

(d) The authorised members of the EAC and SEAC, concerned, may inspect any site(s)
connected with the project or activity in respect of which the prior environmental clearance is
sought, for the purposes of screening or scoping or appraisal, with prior notice of at least seven
days to the applicant, who shall provide necessary facilities for the inspection;

(e) The EAC and SEACs shall function on the principle of collective responsibility. The
Chairperson shall endeavour to reach a consensus in each case, and if consensus cannot be
reached, the view of the majority shall prevail.

6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in
Appendix II, after the identification of prospective site(s) for the project and/or activities to
which the application relates, before commencing any construction activity, or preparation of
land, at the site by the applicant. The applicant shall furnish, along with the application, a copy
of the pre-feasibility project report except that, in case of construction projects or activities (item
8 of the Schedule) in addition to Form 1 and the Supplementary Form 1A, a copy of the
conceptual plan shall be provided, instead of the pre-feasibility report.
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7. Stages in the Prior Environmental Clearance (EC) Process for New Projects:-

7(i) The environmental clearance process for new projects will comprise of a maximum of four
stages, all of which may not apply to particular cases as set forth below in this notification. These
four stages in sequential order are:-

Stage (1) Screening (Only for Category ‘B’ projects and activities)
Stage (2) Scoping

Stage (3) Public Consultation

Stage (4) Appraisal

I. Stage (1) - Screening:

In case of Category ‘B’ projects or activities, this stage will entail the scrutiny of an
application seeking prior environmental clearance made in Form 1 by the concerned State level
Expert Appraisal Committee (SEAC) for determining whether or not the project or activity
requires further environmental studies for preparation of an Environmental Impact Assessment
(EIA) for its appraisal prior to the grant of environmental clearance depending up on the nature
and location specificity of the project . The projects requiring an Environmental Impact
Assessment report shall be termed Category ‘B1’ and remaining projects shall be termed
Category ‘B2’ and will not require an Environment Impact Assessment report. For categorization
of projects into B1 or B2 except item 8 (b), the Ministry of Environment and Forests shall issue
appropriate guidelines from time to time.

II. Stage (2) - Scoping:

(6] “Scoping”: refers to the process by which the Expert Appraisal Committee in the case of
Category ‘A’ projects or activities, and State level Expert Appraisal Committee in the case of
Category ‘B1’ projects or activities, including applications for expansion and/or modernization
and/or change in product mix of existing projects or activities, determine detailed and
comprehensive Terms Of Reference (TOR) addressing all relevant environmental concerns for
the preparation of an Environment Impact Assessment (EIA) Report in respect of the project or
activity for which prior environmental clearance is sought. The Expert Appraisal Committee or
State level Expert Appraisal Committee concerned shall determine the Terms of Reference on
the basis of the information furnished in the prescribed application Form1/Form 1A including
Terns of Reference proposed by the applicant, a site visit by a sub- group of Expert Appraisal
Committee or State level Expert Appraisal Committee concerned only if considered necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned, Terms
of Reference suggested by the applicant if furnished and other information that may be available
with the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned. All
projects and activities listed as Category ‘B’ in Item 8 of the Schedule
(Construction/Township/Commercial Complexes /Housing) shall not require Scoping and will be
appraised on the basis of Form 1/ Form 1A and the conceptual plan.

(i1) The Terms of Reference (TOR) shall be conveyed to the applicant by the Expert
Appraisal Committee or State Level Expert Appraisal Committee as concerned within sixty days
of the receipt of Form 1. In the case of Category A Hydroelectric projects Item 1(c) (i) of the
Schedule the Terms of Reference shall be conveyed along with the clearance for pre-construction
activities .If the Terms of Reference are not finalized and conveyed to the applicant within sixty
days of the receipt of Form 1, the Terms of Reference suggested by the applicant shall be
deemed as the final Terms of Reference approved for the EIA studies. The approved Terms of
4
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Reference shall be displayed on the website of the Ministry of Environment and Forests and the
concerned State Level Environment Impact Assessment Authority.

(ii1) Applications for prior environmental clearance may be rejected by the regulatory
authority concerned on the recommendation of the EAC or SEAC concerned at this stage itself.
In case of such rejection, the decision together with reasons for the same shall be communicated
to the applicant in writing within sixty days of the receipt of the application.

I11. Stage (3) - Public Consultation:

(i) “Public Consultation” refers to the process by which the concerns of local affected persons
and others who have plausible stake in the environmental impacts of the project or activity are
ascertained with a view to taking into account all the material concerns in the project or activity
design as appropriate. All Category ‘A’ and Category B1 projects or activities shall undertake
Public Consultation, except the following:-

(a) modernization of irrigation projects (item 1(c) (ii) of the Schedule).

(b) all projects or activities located within industrial estates or parks (item 7(c)
of the Schedule) approved by the concerned authorities, and which are not
disallowed in such approvals.

(©) expansion of Roads and Highways (item 7 (f) of the Schedule) which do not
involve any further acquisition of land.

(d) all Building /Construction projects/Area Development projects and Townships
(item 8).

(e) all Category ‘B2’ projects and activities.

® all projects or activities concerning national defence and security or
involving other strategic considerations as determined by the Central
Government.

(i)  The Public Consultation shall ordinarily have two components comprising of:-

(a) a public hearing at the site or in its close proximity- district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected persons;

(b)  obtain responses in writing from other concerned persons having a plausible stake in the
environmental aspects of the project or activity.

(ii1) the public hearing at, or in close proximity to, the site(s) in all cases shall be conducted
by the State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) concerned in the specified manner and forward the proceedings to the regulatory
authority concerned within 45(forty five ) of a request to the effect from the applicant.

@iv) in case the State Pollution Control Board or the Union territory Pollution Control
Committee concerned does not undertake and complete the public hearing within the specified
period, and/or does not convey the proceedings of the public hearing within the prescribed period
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directly to the regulatory authority concerned as above, the regulatory authority shall engage
another public agency or authority which is not subordinate to the regulatory authority, to
complete the process within a further period of forty five days,.

(v)  If the public agency or authority nominated under the sub paragraph (iii) above reports to
the regulatory authority concerned that owing to the local situation, it is not possible to conduct
the public hearing in a manner which will enable the views of the concerned local persons to be
freely expressed, it shall report the facts in detail to the concerned regulatory authority, which
may, after due consideration of the report and other reliable information that it may have, decide
that the public consultation in the case need not include the public hearing.

(vi)  For obtaining responses in writing from other concerned persons having a plausible stake
in the environmental aspects of the project or activity, the concerned regulatory authority and the
State Pollution Control Board (SPCB) or the Union territory Pollution Control Committee
(UTPCC) shall invite responses from such concerned persons by placing on their website the
Summary EIA report prepared in the format given in Appendix IIIA by the applicant along with
a copy of the application in the prescribed form , within seven days of the receipt of a written
request for arranging the public hearing . Confidential information including non-disclosable or
legally privileged information involving Intellectual Property Right, source specified in the
application shall not be placed on the web site. The regulatory authority concerned may also use
other appropriate media for ensuring wide publicity about the project or activity. The regulatory
authority shall, however, make available on a written request from any concerned person the
Draft EIA report for inspection at a notified place during normal office hours till the date of the
public hearing. All the responses received as part of this public consultation process shall be
forwarded to the applicant through the quickest available means.

(vii)  After completion of the public consultation, the applicant shall address all the material
environmental concerns expressed during this process, and make appropriate changes in the draft
EIA and EMP. The final EIA report, so prepared, shall be submitted by the applicant to the
concerned regulatory authority for appraisal. The applicant may alternatively submit a
supplementary report to draft EIA and EMP addressing all the concerns expressed during the
public consultation.

IV. Stage (4) - Appraisal:

(i)  Appraisal means the detailed scrutiny by the Expert Appraisal Committee or State Level
Expert Appraisal Committee of the application and other documents like the Final EIA report,
outcome of the public consultations including public hearing proceedings, submitted by the
applicant to the regulatory authority concerned for grant of environmental clearance. This
appraisal shall be made by Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned in a transparent manner in a proceeding to which the applicant shall be
invited for furnishing necessary clarifications in person or through an authorized representative.
On conclusion of this proceeding, the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned shall make categorical recommendations to the regulatory
authority concerned either for grant of prior environmental clearance on stipulated terms and
conditions, or rejection of the application for prior environmental clearance, together with
reasons for the same.

(i1) The appraisal of all projects or activities which are not required to undergo public
consultation, or submit an Environment Impact Assessment report, shall be carried out on the
basis of the prescribed application Form 1 and Form 1A as applicable, any other relevant
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validated information available and the site visit wherever the same is considered as necessary by
the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned.

(iii)) The appraisal of an application be shall be completed by the Expert Appraisal Committee
or State Level Expert Appraisal Committee concerned within sixty days of the receipt of the final
Environment Impact Assessment report and other documents or the receipt of Form 1 and Form
1 A, where public consultation is not necessary and the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee shall be placed before the
competent authority for a final decision within the next fifteen days .The prescribed procedure
for appraisal is given in Appendix V ;

7(ii). Prior Environmental Clearance (EC) process for Expansion or Modernization or
Change of product mix in existing projects:

All applications seeking prior environmental clearance for expansion with increase in the
production capacity beyond the capacity for which prior environmental clearance has been
granted under this notification or with increase in either lease area or production capacity in the
case of mining projects or for the modernization of an existing unit with increase in the total
production capacity beyond the threshold limit prescribed in the Schedule to this notification
through change in process and or technology or involving a change in the product —mix shall be
made in Form I and they shall be considered by the concerned Expert Appraisal Committee or
State Level Expert Appraisal Committee within sixty days, who will decide on the due diligence
necessary including preparation of EIA and public consultations and the application shall be
appraised accordingly for grant of environmental clearance.

8.Grant or Rejection of Prior Environmental Clearance (EC):

(6] The regulatory authority shall consider the recommendations of the EAC or SEAC
concerned and convey its decision to the applicant within forty five days of the receipt of the
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned or in other words within one hundred and five days of the receipt of the
final Environment Impact Assessment Report, and where Environment Impact Assessment is not
required, within one hundred and five days of the receipt of the complete application with
requisite documents, except as provided below.

(i1) The regulatory authority shall normally accept the recommendations of the Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned. In cases where it
disagrees with the recommendations of the Expert Appraisal Committee or State Level Expert
Appraisal Committee concerned, the regulatory authority shall request reconsideration by the
Expert Appraisal Committee or State Level Expert Appraisal Committee concerned within forty
five days of the receipt of the recommendations of the Expert Appraisal Committee or State
Level Expert Appraisal Committee concerned while stating the reasons for the disagreement. An
intimation of this decision shall be simultaneously conveyed to the applicant. The Expert
Appraisal Committee or State Level Expert Appraisal Committee concerned, in turn, shall
consider the observations of the regulatory authority and furnish its views on the same within a
further period of sixty days. The decision of the regulatory authority after considering the views
of the Expert Appraisal Committee or State Level Expert Appraisal Committee concerned shall
be final and conveyed to the applicant by the regulatory authority concerned within the next
thirty days.

(iii))  In the event that the decision of the regulatory authority is not communicated to the
applicant within the period specified in sub-paragraphs (i) or (ii) above, as applicable, the
7



applicant may proceed as if the environment clearance sought for has been granted or denied by
the regulatory authority in terms of the final recommendations of the Expert Appraisal
Committee or State Level Expert Appraisal Committee concerned.

(iv)  On expiry of the period specified for decision by the regulatory authority under paragraph
(i) and (ii) above, as applicable, the decision of the regulatory authority, and the final
recommendations of the Expert Appraisal Committee or State Level Expert Appraisal
Committee concerned shall be public documents.

(v) Clearances from other regulatory bodies or authorities shall not be required prior to receipt
of applications for prior environmental clearance of projects or activities, or screening, or
scoping, or appraisal, or decision by the regulatory authority concerned, unless any of these is
sequentially dependent on such clearance either due to a requirement of law, or for necessary
technical reasons.

(vi) Deliberate concealment and/or submission of false or misleading information or data
which is material to screening or scoping or appraisal or decision on the application shall make
the application liable for rejection, and cancellation of prior environmental clearance granted on
that basis. Rejection of an application or cancellation of a prior environmental clearance already
granted, on such ground, shall be decided by the regulatory authority, after giving a personal
hearing to the applicant, and following the principles of natural justice.

9. Validity of Environmental Clearance (EC):

The “Validity of Environmental Clearance” is meant the period from which a prior
environmental clearance is granted by the regulatory authority, or may be presumed by the
applicant to have been granted under sub paragraph (iv) of paragraph 7 above, to the start of
production operations by the project or activity, or completion of all construction operations in
case of construction projects (item 8 of the Schedule), to which the application for prior
environmental clearance refers. The prior environmental clearance granted for a project or
activity shall be valid for a period of ten years in the case of River Valley projects (item 1(c) of
the Schedule), project life as estimated by Expert Appraisal Committee or State Level Expert
Appraisal Committee subject to a maximum of thirty years for mining projects and five years in
the case of all other projects and activities. However, in the case of Area Development projects
and Townships [item 8(b)], the validity period shall be limited only to such activities as may be
the responsibility of the applicant as a developer. This period of validity may be extended by the
regulatory authority concerned by a maximum period of five years provided an application is
made to the regulatory authority by the applicant  within the validity period, together with an
updated Form 1, and Supplementary Form 1A, for Construction projects or activities (item 8 of
the Schedule). In this regard the regulatory authority may also consult the Expert Appraisal
Committee or State Level Expert Appraisal Committee as the case may be.

10. Post Environmental Clearance Monitoring:

(6] It shall be mandatory for the project management to submit half-yearly compliance reports
in respect of the stipulated prior environmental clearance terms and conditions in hard and soft
copies to the regulatory authority concerned, on 1** June and 1* December of each calendar year.

(i1) All such compliance reports submitted by the project management shall be public
documents. Copies of the same shall be given to any person on application to the concerned
regulatory authority. The latest such compliance report shall also be displayed on the web site of
the concerned regulatory authority.

8
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11. Transferability of Environmental Clearance (EC):

A prior environmental clearance granted for a specific project or activity to an applicant
may be transferred during its validity to another legal person entitled to undertake the project or
activity on application by the transferor, or by the transferee with a written “no objection” by the
transferor, to, and by the regulatory authority concerned, on the same terms and conditions under
which the prior environmental clearance was initially granted, and for the same validity period.
No reference to the Expert Appraisal Committee or State Level Expert Appraisal Committee
concerned is necessary in such cases.

12. Operation of EIA Notification, 1994, till disposal of pending cases:

From the date of final publication of this notification the Environment Impact
Assessment (EIA) notification number S.0.60 (E) dated 27™ ) anuary, 1994 is hereby superseded,
except in suppression of the things done or omitted to be done before such suppression to the
extent that in case of all or some types of applications made for prior environmental clearance
and pending on the date of final publication of this notification, the Central Government may
relax any one or all provisions of this notification except the list of the projects or activities
requiring prior environmental clearance in Schedule I , or continue operation of some or all
provisions of the said notification, for a period not exceeding one year from the date of issue of
this notification.

[No. J-11013/56/2004-1IA-1I (I)]

(R.CHANDRAMOHAN)
JOINT SECRETARY TO THE GOVERNMENT OF INDIA



SCHEDULE

(See paragraph 2 and 7)

LIST OF PROJECTS OR ACTIVITIES REQUIRING PRIOR ENVIRONMENTAL CLEARANCE

Category with threshold limit

Conditions if any

Project or Activity
A B
1 Mining, extraction of natural resources and power generation (for a specified
production capacity)
1) 2) 3) 4) &)
1(a) | Mining of minerals | > 50 ha. of mining lease area <50 ha General Condition
> 5 ha .of mining| shall apply
Asbestos mining irrespective of | lease area. Note
mining area Mineral  prospecting
(not involving
drilling) are exempted
provided the
concession areas
have got previous
clearance for physical
survey
1(b) Offshore and | All projects Note
onshore oil and gas Exploration  Surveys
exploration, (not involving drilling)
development & are exempted provided
production the concession areas
have got previous
clearance for physical
survey
1(c) River Valley | (i) > 50 MW hydroelectric| (i) < 50 MW > 25 |General Condition shall
projects power generation; MW hydroelectric |apply
(i) = 10,000 ha. of culturable| power generation;
command area (i) < 10,000 ha. of
culturable command
area
1(d) Thermal ~ Power| > 500 MW (coal/lignite/naphta | < 500 MW |General Condition shall
Plants & gas based); (coal/lignite/naptha & |apply
> 50 MW (Pet coke diesel and | gas based);
all other fuels -) <50 MW
> 5SMW (Pet coke

,diesel and all other
fuels )
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@) 2) 3 C)) )
1(e) Nuclear power | All projects -
projects and
processing of
nuclear fuel
2 Primary Processing
2(a) Coal washeries > 1 million ton/annum | <lmillion ton/annum |General Condition  shall
throughput of coal throughput of coal apply
(If located within mining
area the proposal shall be
appraised together with the
imining proposal)
2 (b) Mineral > (0.1million ton/annum | < O.1million ton/annum |General Condition shall
beneficiation mineral throughput mineral throughput apply
(Mining  proposal  with

Mineral beneficiation shall
be appraised together for
grant of clearance)
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3 Materials Production
) 2) 3) C)) )
3(a) Metallurgical a)Primary
industries (ferrous | metallurgical industry
& non ferrous)
All projects
b) Sponge iron
manufacturing Sponge iron |General Condition shall
>200TPD manufacturing apply for Sponge iron
<200TPD manufacturing
c)Secondary
metallurgical Secondary  metallurgical
processing industry processing industry
All toxic and heavy | i.)All toxic
metal producing units | andheavymetal producing
> 20,000 tonnes | units
/annum <20,000 tonnes
/annum
R ii.)All other
non —toxic
secondary  metallurgical
processing industries
>5000 tonnes/annum
3(b) Cement plants > 1.0 million | <1.0 million |General Condition shall
tonnes/annum tonnes/annum production |apply

production capacity

capacity. All Stand alone
grinding units
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4 Materials Processing
@) ) 3) “ (6))
4(a) Petroleum refining | All projects - -
industry
4(b) Coke oven plants | >2.50,000 <2,50,000 & -
tonnes/annum 225,000 tonnes/annum
4(c) Asbestos  milling| All projects - -
and asbestos based
products
4(d) Chlor-alkali >300 TPD production| <300 TPD  production|Specific ~Condition shall
industry capacityor ~a  unit| capacity apply
located out side the|and located within a
notified industrial area/| notified industrial area/| No new Mercury Cell
estate estate based plants will be
permitted and existing
units converting to
membrane cell technology
are exempted from this
Notification
4(e) Soda ash Industry | All projects - -
4(f) Leather/skin/hide | New projects outside| All new or expansion of| Specific condition shall
processing the industrial area or| projects located within a| apply
industry expansion of existing| notified industrial area/
units out side the| estate
industrial area
5 Manufacturing/Fabrication
5(a) Chemical All projects - -
fertilizers
5(b) Pesticides industry| All units producing| - -
and pesticide | technical grade
specific pesticides
intermediates
(excluding
formulations)
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@

2

(&)

@

(6]

5(c)

Petro-chemical
complexes
(industries  based
on processing of
petroleum
fractions & natural
gas and/or
reforming to
aromatics)

All projects

S(d)

Manmade  fibres
manufacturing

Rayon

Others

General
apply

Condition

shall

5(e)

Petrochemical

based processing
(processes  other
than cracking &
reformation  and
not covered under
the complexes)

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(6)

Synthetic  organic
chemicals industry
(dyes &  dye
intermediates; bulk
drugs and
intermediates
excluding
formulations;
synthetic rubbers;
basic organic
chemicals, other
synthetic ~ organic
chemicals and
chemical
intermediates)

drug

Located out side the
notified industrial area/
estate

Located in a notified
industrial area/ estate

Specific
apply

Condition

shall

5(g)

Distilleries

(1)All Molasses based
distilleries

(ii) All Cane juice/
non-molasses based
distilleries 230 KLLD

All  Cane  juice/non-
molasses based distilleries

<30 KLD

General
apply

Condition

shall

5(h)

Integrated
industry

paint

All projects

General
apply

Condition

shall
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@)

2

(&)

@

(6]

53i)

Pulp &  paper
industry excluding
manufacturing of
paper from waste
paper and
manufacture of
paper from ready
pulp with out
bleaching

Pulp
and

manufacturing

Pulp& Paper
manufacturing industry

Paper manufacturing
industry  without pulp
manufacturing

General
apply

Condition

shall

S0

Sugar Industry

> 5000 tcd cane crushing
capacity

General
apply

Condition

shall

5(k)

Induction/arc
furnaces/cupola
furnaces 5TPH or
more

All projects

General
apply

Condition

shall

Service Sectors

6(a)

Oil & gas
transportation pipe
line (crude and
refinery/
petrochemical
products), passing
through  national
parks
/sanctuaries/coral
reefs /ecologically
sensitive areas
including LNG
Terminal

All projects
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@ 2 (&) “ (6]
6(b) Isolated storage &/ - All projects General Condition shall
handling of apply
hazardous
chemicals (As per
threshold planning
quantity indicated
in column 3 of
schedule 2 & 3 of
MSIHC Rules
1989 amended
2000)
7 Physical Infrastructure including Environmental Services
7(a) Air ports All projects - -
7(b) All ship breaking| All projects - -
yards including
ship breaking units
7(c) Industrial estates/| If at least one industry | -Industrial estates housing |Special condition shall apply
parks/ complexes/| in the proposed | at least one Category B
areas, export | industrial estate falls| industry and area <500| Note:
processing Zones| under the Category A, | ha. Industrial Estate of area
(EPZs), Special | entire industrial area below 500 ha. and not
Economic Zones| shall be treated as housing any industry of
(SEZs),  Biotech | Category A, category A or B does not
Parks, Leather | irrespective of the area. require clearance.
Complexes.
Industrial estates with
area greater than 500
ha. and housing at least | Industrial estates of area>
one Category B| 500 ha. and not housing
industry. any industry belonging to
Category A or B.
7(d) Common All integrated facilities | All facilities having land |General = Condition shall
hazardous  waste| having incineration | fill only apply
treatment, storage | &landfill or
and disposal | incineration alone

facilities (TSDFs)
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@) ) 3 C)) 3)
7(e) Ports, Harbours | > 5 million TPA of| < 5 million TPA of cargo|General Condition shall
cargo handling | handling capacity and/or | apply
capacity (excluding | ports/ harbours >10,000
fishing harbours) TPA of fish handling
capacity
7(f) Highways i) New National High| i) New State High ways; |General Condition shall
ways; and and apply
ii) Expansion of | ii) Expansion of National
National High ways|/ State Highways greater
greater than 30 KM,|than 30 km involving
involving  additional | additional right of way
right of way greater| greater than 20m
than 20m involving | involving land
land acquisition and| acquisition.
passing through more
than one State.
7(g) Aerial ropeways All projects General Condition shall
apply
7(h) Common All projects General Condition  shall
Effluent apply
Treatment Plants
(CETPs)
7() Common All projects General Condition  shall
Municipal Solid apply

Waste
Management
Facility
(CMSWMEF)

17
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M 2 3) | ) | 5

8 Building /Construction projects/Area Development projects and Townships

8(a) Building and >20000 sq.mtrs and #(built up area for covered
Construction <1,50,000 sq.mtrs. of| construction; in the case of
projects built-up area# facilities open to the sky, it

will be the activity area )

8(b) Townships and Covering an area > 50 ha| "All projects under Item
Area Development and or built up area| 8(b) shall be appraised as
projects. >1,50,000 sq .mtrs ++ Category B1

Note:-

General Condition (GC):

Any project or activity specified in Category ‘B’ will be treated as Category A, if located in
whole or in part within 10 km from the boundary of: (i) Protected Areas notified under the Wild
Life (Protection) Act, 1972, (ii) Critically Polluted areas as notified by the Central Pollution
Control Board from time to time, (iii) Notified Eco-sensitive areas, (iv) inter-State boundaries
and international boundaries.

Specific Condition (SC):

If any Industrial Estate/Complex / Export processing Zones /Special Economic Zones/Biotech
Parks / Leather Complex with homogeneous type of industries such as Items 4(d), 4(f), 5(e), 5(f),
or those Industrial estates with pre —defined set of activities (not necessarily homogeneous,
obtains prior environmental clearance, individual industries including proposed industrial
housing within such estates /complexes will not be required to take prior environmental
clearance, so long as the Terms and Conditions for the industrial estate/complex are complied
with (Such estates/complexes must have a clearly identified management with the legal
responsibility of ensuring adherence to the Terms and Conditions of prior environmental
clearance, who may be held responsible for violation of the same throughout the life of the
complex/estate).
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APPENDIX I

(See paragraph - 6)

FORM 1

@ Basic Information

Name of the Project:

Location / site alternatives under consideration:

Size of the Project: *
Expected cost of the project:
Contact Information:

Screening Category:

® Capacity corresponding to sectoral activity (such as production capacity for
manufacturing, mining lease area and production capacity for mineral

production, area for mineral exploration,

length for linear transport

infrastructure, generation capacity for power generation etc.,)

D  Activity

1. Construction, operation or decommissioning of the Project involving actions,
which will cause physical changes in the locality (topography, land use, changes

in water bodies, etc.)

Details thereof (with
approximate quantities /rates,

S.No. Information/Checklist confirmation Yes/No wherever possible) with source
of information data
1.1 Permanent or temporary change in land use,
land cover or topography including increase
in  intensity of land use (with respect to
local land use plan)
1.2 Clearance of existing land, vegetation and
buildings?
1.3 Creation of new land uses?
1.4 Pre-construction investigations e.g. bore
houses, soil testing?
1.5 Construction works?
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1.6 Demolition works?

1.7 Temporary sites used for construction works
or

housing of construction workers?
1.8 Above ground buildings, structures or
earthworks including linear structures, cut
and
fill or excavations

1.9 Underground works including mining or
tunneling?

1.10 Reclamation works?

1.11 Dredging?

1.12 Offshore structures?

1.13 Production and manufacturing processes?

1.14 Facilities for storage of goods or materials?

1.15 Facilities for treatment or disposal of solid
waste or liquid effluents?

1.16 Facilities for long term housing of
operational workers?

1.17 New road, rail or sea traffic during
construction or operation?

1.18 New road, rail, air waterborne or other
transport infrastructure including new or
altered routes and stations, ports, airports etc?

1.19 Closure or diversion of existing transport
routes or infrastructure leading to changes in
traffic

movements?

1.20 New or diverted transmission lines or

pipelines?

1.21 [Impoundment, damming, culverting,
realignment or other changes to the
hydrology of watercourses or aquifers?

1.22 Stream crossings?

1.23 Abstraction or transfers of water form ground
or surface waters?

1.24 Changes in water bodies or the land surface

affecting drainage or run-off?
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1.25 Transport of personnel or materials for
construction, operation or decommissioning?

1.26 Long-term dismantling or decommissioning
or restoration works?

1.27 Ongoing activity during decommissioning
which could have an impact on the
environment?

1.28 Influx of people to an area in either
temporarily or permanently?

1.29 Introduction of alien species?

1.30 Loss of native species or genetic diversity?

1.31 Any other actions?

2. Use of Natural resources for construction or operation of the Project (such as land,
water, materials or energy, especially any resources which are non-renewable or in
short supply):

Details thereof (with
approximate quantities /rates,

S.No. Information/checklist confirmation Yes/No wherever possible) with source

of information data

2.1 Land especially undeveloped or agricultural

land (ha)
2.2 Water (expected source & competing users)
unit: KLD

2.3 Minerals (MT)

24 Construction material — stone, aggregates,
and / soil (expected source — MT)

2.5 Forests and timber (source — MT)

2.6 Energy including electricity and fuels

(source, competing users) Unit: fuel (MT),
energy (MW)
2.7 Any other natural resources (use appropriate

standard units)
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3. Use, storage, transport, handling or production of substances

or materials,

which could be harmful to human health or the environment or raise
concerns about actual or perceived risks to human health.

Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
3.1 Use of substances or materials, which are
hazardous (as per MSIHC rules) to human health or
the environment (flora, fauna, and
water supplies)
32 Changes in occurrence of disease or affect disease
vectors (e.g. insect or water borne diseases)
33 Affect the welfare of people e.g. by changing living
conditions?
34 'Vulnerable groups of people who could be affected
by the project e.g. hospital patients, children, the
elderly etc.,
3.5 /Any other causes
4. Production of solid wastes during construction or operation or
decommissioning (M'T/month)
Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
4.1 Spoil, overburden or mine wastes
4.2 Municipal waste (domestic and or commercial
wastes)
4.3 Hazardous wastes (as per Hazardous Waste

Management Rules)
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4.4 Other industrial process wastes
4.5 Surplus product
4.6 Sewage sludge or other sludge from effluent
treatment
4.7 Construction or demolition wastes
4.8 Redundant machinery or equipment
4.9 Contaminated soils or other materials
4.10 Agricultural wastes
4.11 Other solid wastes
5. Release of pollutants or any hazardous, toxic or noxious substances to air
(Kg/hr)
Details thereof (with
approximate
S.No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data
5.1 Emissions from combustion of fossil fuels from
stationary or mobile sources
5.2 Emissions from production processes
5.3 Emissions from materials handling including
storage or transport
5.4 Emissions from construction activities including
plant and equipment
5.5 Dust or odours from handling of materials

including construction materials, sewage and
waste
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5.6 Emissions from incineration of waste
5.7 Emissions from burning of waste in open air (e.g.
slash materials, construction debris)
5.8 Emissions from any other sources
6. Generation of Noise and Vibration, and Emissions of Light and Heat:

Yes/No Details thereof (with
approximate
quantities/rates, wherever

S.No. Information/Checklist confirmation possible) with source of
information data with
source of information
data

6.1 From operation of equipment e.g. engines,

ventilation plant, crushers

6.2 From industrial or similar processes

6.3 From construction or demolition

6.4 From blasting or piling

6.5 From construction or operational traffic

6.6 From lighting or cooling systems

6.7 From any other sources
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7. Risks of contamination of land or water from releases of pollutants into the

ground or into sewers, surface waters, groundwater, coastal waters or the sea:

S.No.

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

7.1

From handling, storage, use or spillage of
hazardous materials

7.2

From discharge of sewage or other effluents to
water or the land (expected mode and place of
discharge)

7.3

By deposition of pollutants emitted to air into the
land or into water

7.4

From any other sources

7.5

Is there a risk of long term build up of pollutants in
the environment from these  sources?

8. Risk of accidents during construction or operation of the Project, which could

affect human health or the environment

S.No.

Information/Checklist confirmation

Yes/No

Details thereof (with
approximate
quantities/rates, wherever
possible) with source of
information data

8.1

From explosions, spillages, fires etc from storage,
handling, use or production of hazardous
substances

8.2

From any other causes

83

Could the project be affected by natural disasters
causing environmental damage (e.g. floods,
earthquakes, landslides, cloudburst etc)?
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9. Factors which should be considered (such as consequential development) which
could lead to environmental effects or the potential for cumulative impacts with
other existing or planned activities in the locality

Details thereof (with
approximate

S. No. Information/Checklist confirmation Yes/No quantities/rates, wherever
possible) with source of
information data

9.1 Lead to development of supporting.

lities, ancillary development or development
stimulated by the project which could have
impact on the environment e.g.:

* Supporting infrastructure (roads, power supply,
waste or waste water treatment, etc.)

*  housing development
e extractive industries

*  supply industries

*  other

9.2 Lead to after-use of the site, which could havean
impact on the environment

9.3 Set a precedent for later developments

9.4 Have cumulative effects due to proximity to other

existing or planned projects with similar effects

(IIT) Environmental Sensitivity

Aerial distance (within 15

S.No. Areas Name/ km.)
Identity Proposed project location
boundary
1 Areas protected under international conventions,

national or local legislation for their ecological,
landscape, cultural or other related value
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2 Areas which are important or sensitive for
ecological reasons - Wetlands, watercourses or
other water bodies, coastal zone, biospheres,
mountains, forests

3 Areas used by protected, important or sensitive
species of flora or fauna for breeding, nesting,
foraging, resting, over wintering, migration

4 Inland, coastal, marine or underground waters

5 State, National boundaries

6 Routes or facilities used by the public for access
to recreation or other tourist, pilgrim areas

7 Defence installations

8 Densely populated or built-up area

9 Areas occupied by sensitive man-made land uses

hospitals, schools, places of worship, community
facilities)

10 /Areas containing important, high quality or scarce

resources
(ground water resources, surface resources,
forestry, agriculture, fisheries, tourism, minerals)

11 Areas already subjected to pollution or

environmental damage. (those where existing legal
environmental standards  are exceeded)

12 Areas susceptible to natural hazard which could

cause the project to present environmental
problems
(earthquakes, subsidence, landslides, erosion,
flooding

or extreme or adverse climatic conditions)

(IV). Proposed Terms of Reference for EIA studies
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APPENDIX II
(See paragraph 6)

FORM-1 A (only for construction projects listed under item 8 of the Schedule)
CHECK LIST OF ENVIRONMENTAL IMPACTS

(Project proponents are required to provide full information and wherever necessary
attach explanatory notes with the Form and submit along with proposed environmental
management plan & monitoring programme)

1. LAND ENVIRONMENT
(Attach panoramic view of the project site and the vicinity)

1.1. Will the existing landuse get significantly altered from the project that is not consistent
with the surroundings? (Proposed landuse must conform to the approved Master Plan /
Development Plan of the area. Change of landuse if any and the statutory approval from the
competent authority be submitted). Attach Maps of (i) site location, (ii) surrounding features
of the proposed site (within 500 meters) and (iii)the site (indicating levels & contours) to
appropriate scales. If not available attach only conceptual plans.

1.2. List out all the major project requirements in terms of the land area, built up area, water
consumption, power requirement, connectivity, community facilities, parking needs etc.

1.3. What are the likely impacts of the proposed activity on the existing facilities adjacent to
the proposed site? (Such as open spaces, community facilities, details of the existing landuse,
disturbance to the local ecology).

1.4. Will there be any significant land disturbance resulting in erosion, subsidence &
instability? (Details of soil type, slope analysis, vulnerability to subsidence, seismicity etc
may be given).

1.5. Will the proposal involve alteration of natural drainage systems? (Give details on a
contour map showing the natural drainage near the proposed project site)

1.6. What are the quantities of earthwork involved in the construction activity-cutting, filling,
reclamation etc. (Give details of the quantities of earthwork involved, transport of fill
materials from outside the site etc.)

1.7. Give details regarding water supply, waste handling etc during the construction period.

1.8. Will the low lying areas & wetlands get altered? (Provide details of how low lying and
wetlands are getting modified from the proposed activity)

1.9. Whether construction debris & waste during construction cause health hazard? (Give
quantities of various types of wastes generated during construction including the construction
labour and the means of disposal)

2. WATER ENVIRONMENT
2.1. Give the total quantity of water requirement for the proposed project with the breakup of

requirements for various uses. How will the water requirement met? State the sources &
quantities and furnish a water balance statement.
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2.2. What is the capacity (dependable flow or yield) of the proposed source of water?

2.3. What is the quality of water required, in case, the supply is not from a municipal source?
(Provide physical, chemical, biological characteristics with class of water quality)

2.4. How much of the water requirement can be met from the recycling of treated
wastewater? (Give the details of quantities, sources and usage)

2.5. Will there be diversion of water from other users? (Please assess the impacts of the
project on other existing uses and quantities of consumption)

2.6. What is the incremental pollution load from wastewater generated from the proposed
activity? (Give details of the quantities and composition of wastewater generated from the
proposed activity)

2.7. Give details of the water requirements met from water harvesting? Furnish details of the
facilities created.

2.8. What would be the impact of the land use changes occurring due to the proposed project
on the runoff characteristics (quantitative as well as qualitative) of the area in the post
construction phase on a long term basis? Would it aggravate the problems of flooding or
water logging in any way?

2.9. What are the impacts of the proposal on the ground water? (Will there be tapping of
ground water; give the details of ground water table, recharging capacity, and approvals
obtained from competent authority, if any)

2.10. What precautions/measures are taken to prevent the run-off from construction activities
polluting land & aquifers? (Give details of quantities and the measures taken to avoid the
adverse impacts)

2.11. How is the storm water from within the site managed?(State the provisions made to
avoid flooding of the area, details of the drainage facilities provided along with a site layout
indication contour levels)

2.12. Will the deployment of construction labourers particularly in the peak period lead to
unsanitary conditions around the project site (Justify with proper explanation)

2.13. What on-site facilities are provided for the collection, treatment & safe disposal of
sewage? (Give details of the quantities of wastewater generation, treatment capacities with
technology & facilities for recycling and disposal)

2.14. Give details of dual plumbing system if treated waste used is used for flushing of toilets
or any other use.

3. VEGETATION

3.1. Is there any threat of the project to the biodiversity? (Give a description of the local
ecosystem with it’s unique features, if any)
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3.2. Will the construction involve extensive clearing or modification of vegetation? (Provide
a detailed account of the trees & vegetation affected by the project)

3.3. What are the measures proposed to be taken to minimize the likely impacts on important
site features (Give details of proposal for tree plantation, landscaping, creation of water bodies
etc along with a layout plan to an appropriate scale)

4. FAUNA

4.1. Is there likely to be any displacement of fauna- both terrestrial and aquatic or creation of
barriers for their movement? Provide the details.

4.2. Any direct or indirect impacts on the avifauna of the area? Provide details.

4.3. Prescribe measures such as corridors, fish ladders etc to mitigate adverse impacts on fauna
5. AIR ENVIRONMENT

5.1. Will the project increase atmospheric concentration of gases & result in heat islands?
(Give details of background air quality levels with predicted values based on dispersion
models taking into account the increased traffic generation as a result of the proposed
constructions)

5.2. What are the impacts on generation of dust, smoke, odorous fumes or other hazardous
gases? Give details in relation to all the meteorological parameters.

5.3. Will the proposal create shortage of parking space for vehicles? Furnish details of the
present level of transport infrastructure and measures proposed for improvement including
the traffic management at the entry & exit to the project site.

5.4. Provide details of the movement patterns with internal roads, bicycle tracks, pedestrian
pathways, footpaths etc., with areas under each category.

5.5. Will there be significant increase in traffic noise & vibrations? Give details of the
sources and the measures proposed for mitigation of the above.

5.6. What will be the impact of DG sets & other equipment on noise levels & vibration in &
ambient air quality around the project site? Provide details.

6. AESTHETICS

6.1. Will the proposed constructions in any way result in the obstruction of a view, scenic
amenity or landscapes? Are these considerations taken into account by the proponents?

6.2. Will there be any adverse impacts from new constructions on the existing structures?
What are the considerations taken into account?

6.3. Whether there are any local considerations of urban form & urban design influencing the
design criteria? They may be explicitly spelt out.

6.4. Are there any anthropological or archaeological sites or artefacts nearby? State if any
other significant features in the vicinity of the proposed site have been considered.

7. SOCIO-ECONOMIC ASPECTS

7.1. Will the proposal result in any changes to the demographic structure of local
population? Provide the details.
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7.2. Give details of the existing social infrastructure around the proposed project.

7.3. Will the project cause adverse effects on local communities, disturbance to sacred sites or
other cultural values? What are the safeguards proposed?

8. BUILDING MATERIALS

8.1. May involve the use of building materials with high-embodied energy. Are the
construction  materials produced with energy efficient processes? (Give details of energy
conservation measures in the selection of building materials and their energy efficiency)

8.2. Transport and handling of materials during construction may result in pollution, noise &
public nuisance. What measures are taken to minimize the impacts?

8.3. Are recycled materials used in roads and structures? State the extent of savings achieved?

8.4. Give details of the methods of collection, segregation & disposal of the garbage generated
during the operation phases of the project.

9. ENERGY CONSERVATION

9.1. Give details of the power requirements, source of supply, backup source etc. What is the
energy consumption assumed per square foot of built-up area? How have you tried to minimize
energy consumption?

9.2. What type of, and capacity of, power back-up to you plan to provide?

9.3. What are the characteristics of the glass you plan to use? Provide specifications of its
characteristics related to both short wave and long wave radiation?

9.4. What passive solar architectural features are being used in the building? Illustrate the
applications made in the proposed project.

9.5. Does the layout of streets & buildings maximise the potential for solar energy devices?
Have you considered the use of street lighting, emergency lighting and solar hot water systems
for use in the building complex? Substantiate with details.

9.6. Is shading effectively used to reduce cooling/heating loads? What principles have been
used to maximize the shading of Walls on the East and the West and the Roof? How much
energy saving has been effected?

9.7. Do the structures use energy-efficient space conditioning, lighting and mechanical
systems? Provide technical details. Provide details of the transformers and motor efficiencies,
lighting intensity and air-conditioning load assumptions? Are you using CFC and HCFC free
chillers? Provide specifications.

9.8. What are the likely effects of the building activity in altering the micro-climates? Provide

a self assessment on the likely impacts of the proposed construction on creation of heat island
& inversion effects?
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9.9. What are the thermal characteristics of the building envelope? (a) roof; (b) external walls;
and (c) fenestration? Give details of the material used and the U-values or the R values of the
individual components.

9.10. What precautions & safety measures are proposed against fire hazards? Furnish details of
emergency plans.

9.11. If you are using glass as wall material provides details and specifications including
emissivity and thermal characteristics.

9.12. What is the rate of air infiltration into the building? Provide details of how you are
mitigating the effects of infiltration.

9.13. To what extent the non-conventional energy technologies are utilised in the overall
energy consumption? Provide details of the renewable energy technologies used.

10. Environment Management Plan

The Environment Management Plan would consist of all mitigation measures for each item
wise activity to be undertaken during the construction, operation and the entire life cycle to
minimize adverse environmental impacts as a result of the activities of the project. It would
also delineate the environmental monitoring plan for compliance of various environmental
regulations. It will state the steps to be taken in case of emergency such as accidents at the site
including fire.
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APPENDIX III

(See paragraph 7

GENERIC STRUCTURE OF ENVIRONMENTAL IMPACT ASSESSENT DOCUMENT

S.NO

EIA STRUCTURE

CONTENTS

1.

Introduction

* Purpose of the report
* Identification of project & project proponent

* Brief description of nature, size, location of the project
and its importance to the country, region

* Scope of the study — details of regulatory scoping carried
out (As per Terms of Reference)

Project Description

e Condensed description of those aspects of the project
(based on project feasibility study), likely to cause
environmental effects. Details should be provided to give
clear picture of the following:

* Type of project
* Need for the project

. Location (maps showing general location, specific
location, project boundary & project site layout)

. Size or magnitude of operation (incl. Associated
activities required by or for the project

*  Proposed schedule for approval and implementation
e  Technology and process description

* Project description. Including drawings showing project
layout, components of project etc. Schematic
representations of the feasibility drawings which give
information important for EIA purpose

. Description of mitigation measures incorporated into
the project to meet environmental standards, environmental
operating conditions, or other EIA requirements (as
required by the scope)

* Assessment of New & untested technology for the risk
of technological failure
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Description of  the

e Study area, period, components & methodology

Environment

. Establishment of baseline for valued environmental

components, as identified in the scope

. Base maps of all environmental components
Anticipated . Details of Investigated Environmental impacts due to
Environmental Impacts | project location, possible accidents, project design, project
& construction, regular operations, final decommissioning or

Mitigation Measures

rehabilitation of a completed project

. Measures for minimizing and / or offsetting adverse
impacts identified

. Irreversible and Irretrievable commitments of
environmental components

*  Assessment of significance of impacts (Criteria for
determining significance, Assigning significance)

e Mitigation measures

Analysis of Alternatives| ¢ In case, the scoping exercise results in need for
(Technology alternatives:
& Site)
e Description of each alternative
e Summary of adverse impacts of each alternative
e Mitigation measures proposed for each alternative and
*  Selection of alternative
Environmental . Technical aspects of monitoring the effectiveness of

Monitoring Program

mitigation measures (incl. Measurement methodologies,
frequency, location, data analysis, reporting schedules,
emergency procedures, detailed budget & procurement
schedules)

Additional Studies

¢ Public Consultation
¢ Risk assessment

*  Social Impact Assessment. R&R Action Plans

Project Benefits

. Improvements in the physical infrastructure

° Improvements in the social infrastructure

. Employment potential —skilled; semi-skilled and
unskilled

° Other tangible benefits
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9. Environmental Cost | If recommended at the Scoping stage
Benefit Analysis
10. EMP e Description of the administrative aspects of ensuring
that mitigative measures are implemented and their
effectiveness monitored, after approval of the EIA
11 Summary & Conclusion | ¢ Overall justification for implementation of the project
(This will constitute the
summary of the EIA|-e Explanation of how, adverse effects have been
Report ) mitigated
12. Disclosure of | e The names of the Consultants engaged with their
Consultants engaged brief resume and nature of Consultancy rendered
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APPENDIX IIT A
(See paragraph 7)

CONTENTS OF SUMMARY ENVIRONMENTAL IMPACT ASSESSMENT

The Summary EIA shall be a summary of the full EIA Report condensed to ten A-4
size pages at the maximum. It should necessarily cover in brief the following Chapters of the
full EIA Report: -

. Project Description

Description of the Environment

Anticipated Environmental impacts and mitigation measures
Environmental Monitoring Programme

Additional Studies

Project Benefits

N o kLN =

Environment Management Plan
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APPENDIX 1V
(See paragraph 7)

PROCEDURE FOR CONDUCT OF PUBLIC HEARING

1.0 The Public Hearing shall be arranged in a systematic, time bound and
transparent manner ensuring widest possible public participation at the project site(s) or in its
close proximity District -wise, by the concerned State Pollution Control Board (SPCB) or the
Union Territory Pollution Control Committee (UTPCC).

2.0 The Process:

2.1 The Applicant shall make a request through a simple letter to the Member
Secretary of the SPCB or Union Territory Pollution Control Committee, in whose
jurisdiction the project is located, to arrange the public hearing within the prescribed
statutory period. In case the project site is extending beyond a State or Union Territory, the
public hearing is mandated in each State or Union Territory in which the project is sited and
the Applicant shall make separate requests to each concerned SPCB or UTPCC for holding
the public hearing as per this procedure.

2.2 The Applicant shall enclose with the letter of request, at least 10 hard copies
and an equivalent number of soft (electronic) copies of the draft EIA Report with the generic
structure given in Appendix III including the Summary Environment Impact Assessment
report in English and in the local language, prepared strictly in accordance with the Terms of
Reference communicated after Scoping (Stage-2). Simultaneously the applicant shall arrange
to forward copies, one hard and one soft, of the above draft EIA Report along with the
Summary EIA report to the Ministry of Environment and Forests and to the following
authorities or offices, within whose jurisdiction the project will be located:

(a) District Magistrate/s

(b) Zila Parishad or Municipal Corporation

(©) District Industries Office

(d) Concerned Regional Office of the Ministry of Environment and Forests

2.3 On receiving the draft Environmental Impact Assessment report, the above-
mentioned authorities except the MoEF, shall arrange to widely publicize it within their
respective jurisdictions requesting the interested persons to send their comments to the
concerned regulatory authorities. They shall also make available the draft EIA Report for
inspection electronically or otherwise to the public during normal office hours till the Public
Hearing is over. The Ministry of Environment and Forests shall promptly display the
Summary of the draft Environmental Impact Assessment report on its website, and also make
the full draft EIA available for reference at a notified place during normal office hours in the
Ministry at Delhi.

2.4 The SPCB or UTPCC concerned shall also make similar arrangements for
giving publicity about the project within the State/Union Territory and make available the
Summary of the draft Environmental Impact Assessment report (Appendix III A) for
inspection in select offices or public libraries or panchayats etc. They shall also additionally
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make available a copy of the draft Environmental Impact Assessment report to the above
five authorities/offices viz, Ministry of Environment and Forests, District Magistrate etc.

3.0 Notice of Public Hearing:

3.1 The Member-Secretary of the concerned SPCB or UTPCC shall finalize the date,
time and exact venue for the conduct of public hearing within 7(seven) days of the date of
receipt of the draft Environmental Impact Assessment report from the project proponent, and
advertise the same in one major National Daily and one Regional vernacular Daily. A
minimum notice period of 30(thirty) days shall be provided to the public for furnishing their
responses;

3.2 The advertisement shall also inform the public about the places or offices where
the public could access the draft Environmental Impact Assessment report and the Summary
Environmental Impact Assessment report before the public hearing.

33 No postponement of the date, time, venue of the public hearing shall be undertaken,
unless some untoward emergency situation occurs and only on the recommendation of the
concerned District Magistrate the postponement shall be notified to the public through the
same National and Regional vernacular dailies and also prominently displayed at all the
identified offices by the concerned SPCB or Union Territory Pollution Control Committee;

34 In the above exceptional circumstances fresh date, time and venue for the public
consultation shall be decided by the Member —Secretary of the concerned SPCB or UTPCC
only in consultation with the District Magistrate and notified afresh as per procedure under
3.1 above.

4.0 The Panel

4+  The District Magistrate or his or her representative not below the rank of an
Additional District Magistrate assisted by a representative of SPCB or UTPCC, shall
supervise and preside over the entire public hearing process.

5.0 Videography

5.1 The SPCB or UTPCC shall arrange to video film the entire proceedings. A copy
of the videotape or a CD shall be enclosed with the public hearing proceedings while

forwarding it to the Regulatory Authority concerned.

6.0 Proceedings

6.1 The attendance of all those who are present at the venue shall be noted and
annexed with the final proceedings.

6.2 There shall be no quorum required for attendance for starting the proceedings.

6.3 A representative of the applicant shall initiate the proceedings with a presentation
on the project and the Summary EIA report.

6.4 Every person present at the venue shall be granted the opportunity to seek
information or clarifications on the project from the Applicant. The summary of the public
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hearing proceedings accurately reflecting all the views and concerns expressed shall be
recorded by the representative of the SPCB or UTPCC and read over to the audience at the
end of the proceedings explaining the contents in the vernacular language and the agreed
minutes shall be signed by the District Magistrate or his or her representative on the same
day and forwarded to the SPCB/UTPCC concerned.

6.5 A Statement of the issues raised by the public and the comments of the Applicant
shall also be prepared in the local language and in English and annexed to the proceedings:

6.6 The proceedings of the public hearing shall be conspicuously displayed at the
office of the Panchyats within whose jurisdiction the project is located, office of the
concerned Zila Parishad, District Magistrate ,and the SPCB or UTPCC . The SPCB or
UTPCC shall also display the proceedings on its website for general information. Comments,
if any, on the proceedings which may be sent directly to the concerned regulatory authorities
and the Applicant concerned.

7.0 Time period for completion of public hearing

7.1 The public hearing shall be completed within a period of 45 (forty five) days from
date of receipt of the request letter from the Applicant. Therefore the SPCB or UTPCC
concerned shall sent the public hearing proceedings to the concerned regulatory authority
within 8(eight) days of the completion of the public hearing .The applicant  may also
directly forward a copy of the approved public hearing proceedings to the regulatory
authority concerned along with the final Environmental Impact Assessment report or
supplementary report to the draft EIA report prepared after the public hearing and public
consultations.

7.2 If the SPCB or UTPCC fails to hold the public hearing within the stipulated
45(forty five) days, the Central Government in Ministry of Environment and Forests for
Category ‘A’ project or activity and the State Government or Union Territory Administration
for Category ‘B’ project or activity at the request of the SEIAA, shall engage any other
agency or authority to complete the process, as per procedure laid down in this notification.
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APPENDIX -V
(See paragraph 7)

PROCEDURE PRESCRIBED FOR APPRAISAL

1. The applicant shall apply to the concerned regulatory authority through a simple
communication enclosing the following documents where public consultations are
mandatory: -

¢ Final Environment Impact Assessment Report [20(twenty) hard copies and 1 (one)
soft copy)]

e A copy of the video tape or CD of the public hearing proceedings
+ A copy of final layout plan (20 copies)
= A copy of the project feasibility report (1 copy)

2. The Final EIA Report and the other relevant documents submitted by the applicant
shall be scrutinized in office within 30 days from the date of its receipt by the concerned
Regulatory Authority strictly with reference to the TOR and the inadequacies noted shall
be communicated electronically or otherwise in a single set to the Members of the EAC
/SEAC enclosing a copy each of the Final EIA Report including the public hearing
proceedings and other public responses received along with a copy of Form -lor Form
1A and scheduled date of the EAC /SEAC meeting for considering the proposal .

3. Where a public consultation is not mandatory and therefore a formal EIA study is
not required, the appraisal shall be made on the basis of the prescribed application Form 1
and a pre-feasibility report in the case of all projects and activities other than Item 8 of
the Schedule .In the case of Item 8 of the Schedule, considering its unique project cycle ,
the EAC or SEAC concerned shall appraise all Category B projects or activities on the
basis of Form 1, Form 1A and the conceptual plan and stipulate the conditions for
environmental clearance . As and when the applicant submits the approved scheme
/building plans complying with the stipulated environmental clearance conditions with all
other necessary statutory approvals, the EAC /SEAC shall recommend the grant of
environmental clearance to the competent authority.

4. Every application shall be placed before the EAC /SEAC and its appraisal completed
within 60 days of its receipt with requisite documents / details in the prescribed manner.

5. The applicant shall be informed at least 15 (fifteen) days prior to the scheduled date of
the EAC /SEAC meeting for considering the project proposal.

6. The minutes of the EAC /SEAC meeting shall be finalised within 5 working days of
the meeting and displayed on the website of the concerned regulatory authority. In case
the project or activity is recommended for grant of EC, then the minutes shall clearly list
out the specific environmental safeguards and conditions. In case the recommendations
are for rejection, the reasons for the same shall also be explicitly stated.

40

59



60

APPENDIX VI
(See paragraph 5)

COMPOSITION OF THE SECTOR/ PROJECT SPECIFIC EXPERT APPRAISAL
COMMITTEE (EAC) FOR CATEGORY A PROJECTS AND THE STATE/UT LEVEL
EXPERT APPRAISAL COMMITTEES (SEACs) FOR CATEGORY B PROJECTS TO
BE CONSTITUTED BY THE CENTRAL GOVERNMENT *

1. The Expert Appraisal Committees (EAC(s) and the State/UT Level Expert Appraisal
Committees (SEACs) shall consist of only professionals and experts fulfilling the following
eligibility criteria:

Professional: The person should have at least (i) 5 years of formal University training in the
concerned discipline leading to a MA/MSc Degree, or (ii) in case of Engineering
/Technology/Architecture disciplines, 4 years formal training in a professional training course
together with prescribed practical training in the field leading to a B.Tech/B.E./B.Arch. Degree,
or (iii) Other professional degree (e.g. Law) involving a total of 5 years of formal University
training and prescribed practical training, or (iv) Prescribed apprenticeship/article ship and pass
examinations conducted by the concerned professional association (e.g. Chartered Accountancy
);or (v) a University degree , followed by 2 years of formal training in a University or Service
Academy (e.g. MBA/IAS/IFS). In selecting the individual professionals, experience gained by
them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 15 years of relevant
experience in the field, or with an advanced degree (e.g. Ph.D.) in a concerned field and at least
10 years of relevant experience.

Age: Below 70 years. However, in the event of the non-availability of /paucity of experts in a
given field, the maximum age of a member of the Expert Appraisal Committee may be allowed
up to 75 years

2. The Members of the EAC shall be Experts with the requisite expertise and experience in the
following fields /disciplines. In the event that persons fulfilling the criteria of “Experts” are not
available, Professionals in the same field with sufficient experience may be considered:

. Environment Quality Experts: Experts in measurement/monitoring, analysis and
interpretation of data in relation to environmental quality

. Sectoral Experts in Project Management: Experts in Project Management or
Management of Process/Operations/Facilities in the relevant sectors.

o Environmental Impact Assessment Process Experts: Experts in conducting and
carrying out Environmental Impact Assessments (EIAs) and preparation of Environmental
Management Plans (EMPs) and other Management plans and who have wide expertise and
knowledge of predictive techniques and tools used in the EIA process

. Risk Assessment Experts
. Life Science Experts in floral and faunal management
. Forestry and Wildlife Experts
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. Environmental Economics Expert with experience in project appraisal

3. The Membership of the EAC shall not exceed 15 (fifteen) regular Members. However
the Chairperson may co-opt an expert as a Member in a relevant field for a particular meeting
of the Committee.

4. The Chairperson shall be an outstanding and experienced environmental policy expert
or expert in management or public administration with wide experience in the relevant

development sector.

5. The Chairperson shall nominate one of the Members as the Vice Chairperson who shall
preside over the EAC in the absence of the Chairman /Chairperson.

6. A representative of the Ministry of Environment and Forests shall assist the Committee
as its Secretary.

7. The maximum tenure of a Member, including Chairperson, shall be for 2 (two) terms of 3
(three) years each.

8.  The Chairman / Members may not be removed prior to expiry of the tenure without cause
and proper enquiry.
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No J-11013/41/2006-IA.1I (1)
Government of India
Ministry of Environment and Forests

(1A Division)
Paryavaran Bhavan
CGO Complex, Lodhi Road
New Delhi 110003
13" October 2006
CIRCULAR

Subject: EIA Notification 14 September 2006 - Interim Operational
Guidelines till 13 September 2007 in respect of applications
made under EIA 1994.

Pursuant to the new Environment Impact Assessment Notification of 14
September 2006 (“EIA 2006”) replacing the EIA Notification of 27 January 1994
and its various amendments (“EIA 1994”), and in terms of the provisions of
Section (Para) 12 of EIA 2006, the following Interim Operational Guidelines are
issued for the period up to 13 September 2007, with the approval of the
Competent Authority:

1.0 Applications involving violation of EIA 1994:

1.1  Applications which were pending consideration for EIA
Appraisal as on 14 September 2006: All such applications,
provided the activity is included in Schedule of EIA Notification
2006, are to be considered as per the provisions of EIA 1994, and
will continue to attract action under the relevant provisions of the
Environment (Protection) Act (EPA) 1986. For those applications
which are not covered under EIA 2006 only action under the
relevant provisions of the EP Act , 1986 for violation of EIA
1994, will be pursued .

1.2 New applications (under EIA 1994) for EIA Appraisal received
on or after 14 September 2006 and up to 30" June, 2007: All
such complete applications with Public Hearing proceedings where
it was necessary under EIA ;1994 and provided the activity is
included in Schedule of EIA Notification 2006, will continue to
attract action under the relevant provisions of the Environment
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2.0

Protection Act 1986. Otherwise, they would undergo EIA Appraisal
by Central Government as per the procedure of EIA (1994),

Applications NOT involving violation of EIA 1994: No NOC will be
required from the SPCB/State Government/UT Administration in such
cases for consideration for EIA Appraisal. The following are further
specific instructions:

2.1

Applications for EIA Appraisal were pending with MOEF as on
14 September 2006:

2.1.1 Activity requires EIA Appraisal as per Schedule of EIA

(i)

(ii)

2006: There are several sub cases:

EIA has already been prepared, and PH conducted as
per EIA 1994: The EIA would be evaluated by the Expert
Appraisal Committee (EAC), without insistence on the
submission of FORM I/IA required under EIA 2006. In case
the EIA document is considered complete and accurate, the
EC would consider the same, together with the PH
proceedings, even if PH is not required under EIA 2006, and
furnish its recommendations. In case the EIA document is
considered incomplete and/or inaccurate, the EAC would
specify ALL the additional Terms of Reference (TORs) to be
undertaken by the project sponsor. In case PH is required
under EIA 2006, the proceedings of the PH conducted as
per EIA 1994 would be considered along with the EIA by the
EAC, which would provide its recommendations.

EIA has already been prepared, but PH NOT conducted:
The EIA would be evaluated by the Expert Appraisal
Committee (EAC), without insistence on the submission of a
FORM I/IA required under EIA 2006. In case the EIA
document is considered complete and accurate, and PH if
required under EIA 2006, the same would be conducted as
per the provisions of EIA 2006. In case the EIA
document is considered incomplete and/or inaccurate, the
EAC would specify ALL the additional Terms of Reference
(TORSs) to be undertaken by the project sponsor. If required
under EIA 2006, the PH would be conducted as per the
provisions of EIA 2006.When a complete and accurate EIA
document is available, together with the PH proceedings,
if required under EIA 2006, the EAC would consider the
same and furnish its recommendations.




2.2

(iii)

2.1.2

Neither has EIA been prepared nor PH conducted: In
such cases, the project proponent would be advised to follow
the procedure of EIA 2006 in its entirety.

Activity does NOT require EIA Appraisal as per EIA
2006: In all such cases, the applicant shall be informed that
the activity does not require EIA Appraisal as per EIA 2006,
and the application may be returned to him.

New applications for EIA Appraisal received on or after 14
September 2006 and up to 30" June, 2007: No NOC from
SPCB/State Government/UT Administration is necessary in such
cases. Such cases may be considered as follows:

2.2.1

(i)

(a)

(b)

2.2.2

Activity requires EIA Appraisal by the MoEF as per
Schedule of EIA 2006: The EIA Appraisal applications will
be dealt with as follows:

EIA document has been submitted: The EAC would not
request the submission of the FORM I/IA as per EIA 20086,
and evaluate the EIA for completeness and accuracy. In the
event that it is found to be incomplete and/or inaccurate, the
EAC would specify ALL the additional TORs to be
accomplished by the proponent. Upon receipt of the revised
EIA, the same would be considered further. In case (or as
and when) the EIA as submitted is found to be in order, the
same would be considered further by the EAC. In addition if
the activity requires PH as per EIA 2006:

In case PH has been conducted as per the procedure of EIA
1994, it would be considered along the EIA by the EAC,
which would provide its recommendations

In case PH has not been conducted at all, it would be
conducted as per the procedure of EIA 2006.

Activity requires EIA Appraisal/Clearance by the SEIAA
/ISEAC as per Schedule of EIA 2006, but SEIAA/SEAC
has not yet been notified: The EIA Appraisal applications
will be processed/evaluated by MoEF as per the procedure
above, till such time as the concerned SEIAA/SEAC is
notified. Upon such notification, the papers will be promptly
transferred to the SEIAA for further consideration as above.
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3.0 Applications in respect of category of Thermal Power projects
pending with the State Government under EIA 1994 (delegated
powers): The above applications will fall in two categories:

3.1.1 EIA has already been prepared, and PH conducted as
per EIA 1994:

All such pending applications should be transferred to

concerned SEIAA. In the absence of a duly notified SEIAA
the applications should be forwarded to MoEF

3.1.2 EIA has already been prepared, but PH NOT conducted:
The SPCB concerned should be directed to conduct and
complete PH as in EIA 2006. Thereafter action should be
taken as in 3.1.1 above.
4.0 Applications pending with SPCB’s for PH:

In all such cases SPCB’s will conduct PH as per procedure prescribed in
EIA 2006 and the proceedings should be forwarded to the MOEF /SEIAA.

5.0 No application made as per EIA 1994 will be accepted after 1% July, 2007
for appraisal and clearance under EIA 2006

(G.V. Subrahmanyam)
Director

To:

All officers of |A Division/SPCBs/State Governments/UT Administrations
MoEF website

Copy to:
1. PPS to Secretary E&F

2. PPS to AS (CC)
3. PS to JS (CC-lI)
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THE GAZETTE OF lNDIA EXTR.AORDTNARY [ParT 11—Skc. 3(ii)]

MINISTRY OF ENVIRONMENT AND FORE§1'5
NOTIFICATION
New Delhi, the 4th April, 2011

S.0. 695(E).— Whereas by notifi cation of the Government of India in the Ministry of
Environment and Forests vide number S.0. 1533(E), dated the 14" Septeinber, 2006
issued under sub-section (1) and clause (v) of sub-section’(2) of section (3) of the ‘
Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of,
the Environment (Protection) Rules, 1986, the Central Government directed that on
or from the dates of its publication, the required construction of new projects or
activities or the expansion or modernization of existing projects or activities listed in
the Schedule to the said notification entailing the capacity addition with change in
process and or technology shall be undertaken in any part of India only after prior
environmental clearance from the Central Government or as the case may be, by the
State level Environment Impact Assessment- Authority, duly constituted by the
Central Government under sub-section (3) of section 3 of the said Act in accordance
with the procedure specified therein;

¢
And whereas, it has been decided to providé clarification with regard to the
term “built up area” used in the said Notification and also to make various paras of
the Notification mutually consistent and to restore the unintentional changes, which
got into the Notification while making amendment vide S.0. 3067 (E) dated 1%

, December, 2009, in particular the entry against item no. 7(f) in the schedule to the

EIA Notification, 2006 relating to highway projects and for this purpose to issue
suitable amendments in the said Notification.

And whereas, clause (a) of sub-rule (3) of rule 5 of the said Environment
(Protection)' Rules provides that, whenever the Central Government considers that
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prohibition or restrictions of any industry or carrying on any processes or operation
in any area should be imposed, it shall given notice of its intention to do so;

And whereas, sub-rule (4) of rule 5 of the said Environment (Protection)

Rules provides that, notwithstanding anything contained in sub-rule (3), whenever it
appears to the Central Government that it is.in public interest to do so, it may
dispense with the requirement of notice under clause (a) of sub-rule (3);

wa therefore, in exercise of the powers conferred by sub-section (1) and
clause (v) of sub-section (2) of section 3 of the said Environment (Protection) Act,
read with clause (d) of sub-rule (3) of rule 5 of the said Environment (Protection)
Rules, the Central Government hereby makes the following amendments in the said
Notification, namely:-

In the said notification, -

(I)  In para 6, for the existing words “An application seeking prior environmental
clearance in all cases shall be made”, the following words shall be substituted,
namely:-

"An application seeking prior environmental clearance in all cases shall be
made by the project proponent”.

(I)  In para 7, in sub-para 7 in clause (i), sub para II, stage (2) = scoping, sub
para (i), in the last sentence, for the words “activities listed as Category ‘B’ in item 8
of the schedule (Construction / Township / Commercial Complexes / Housing)”, the
following words shall be substituted, namely:-

"Activities listed as Category ‘B’ in item 8(a) of the schedule (building and
construction projects)”.

PEERLI§

71



72 6

“THE GAZETUE OF INDIA : EXTRAORDINARY [Parr H—Sec. 3(ii)

() IntheSchedule, -

(i)

(i1)

(i)

. "General conditions shall apply.

‘against item 1(a), -

in column (5), for the entries, the following entries shall be substituted,
namely:-

Note:
{i)  Prior environmental clearance is as well required at the stage of
~_renewal of mine lease for which application should be made up
to one year prior to date of renewal.
(i)  Mineral prospecting is exempted.”

agairist item 7(f), -

in column (4), for the entry “(i) All State i—lighway Projects; and” the
following entry shall be substituted, namely:-

“(i)  All New State Highway Projects”.

against item 8(a), -

in column (5), for the entry, the following entry shall be substituted,

namely:-

“The built up area for the purm§e of this Notification is deﬁhed as “the
built up or covered area on all the floors put together 'including
basement(s) and other service areas, which' are proposed in the"__ :
building / construction projects”.”
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(V)

InA

ppendix V, for para 3, the following para shall be substi

ted, namely:-

"3. where a public consultation is not mandatory, the appraisal shall be

made on the basis of prescribed applicatim Form-1 and EIA report, in

the case of all projects and activities other than item 8 of the schedule.
1In the case of item 8 of the schedule, considering its unique project
cycle, the EAC or SEAC concerned shall appraise projects or activities
on the basis of Form-1, Form-1A, conceptual plan and the EIA report
[required only for projects listed under 8(b)] ‘and make
recommendations on the project regarding grant of environmental
clearance or. otherwise and also stipulate the conditions for
environmental clearance”.

[F. No. 3-101/2010-1A. 1]
Dr. NALINI BHAT, Scientist ‘G’

The principal rules were published in the Gazette of India, Extraordinary;
Part II, Section 3, Sub-section (ji) vide notification number S.0. 1533(E),
dated the 14" September, 2006 and amended vide S.0. 1737(E), dated
the 11" October, 2007 and S.0. No. 3067(E) dated 1% December, 2009.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064

and Published by the Controller of Publicetions, Delhi-110054.
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EXTRAORDINARY
9T [I—EUS 3—3U-WUE (i)
PART II—Section 3—Sub-section (ii)

YRR & WehTioTe
PUBLISHED BY AUTHORITY

| 125) 72 faoelt, FERaR, SFERT 15, 2016/919 25, 1937
No. 125] NEW DELHI, FRIDAY, JANUARY 15, 2016/ PAUSA 25, 1937

T, a9 AR Sy gRadw wa ey

st
7% fawelt, 15 Stae, 2016

. AT, 141(H).—TF T&T ATEAAT, TG (H2e0) a7, 1986 & 7= 5 F Iq=a+7 (3) T
FULATIETE AT, §. F1.37. 1533 (31) arra 14 ffawaw, 2006 § FAaa =¥ dengs Fd %

forT &, #r.31m. 2588 (1) aRra 22 fodwaw, 2014 g7 TRI9rd i 72 off, 37 a4t =xf~eai o 5=k
SHH TATIAT gI 1 GHTAAT & I<6 SATSGAAT & TSI il (AT STFqT I IqAeel g sl arig o

AT e it Aty & iae e Sl A9 ArH g 0 10 2,

T ITH TSI AT TAAT STHar w22 Frawa, 2015 &1 Iqse w7 &F T2 o ;
ST Fea T AL GIT TAT<h AT9d YT ATERAAT 9% STH AT AT A&l 9 8 5=
[ERIECIER
AT <9I FHTL AT FATH AT ST 3T F+T ATE 6 AT H AT IFaH AT 6
2009 #¥ fFrero srqmfa arfar () €. 19628-19629 A 27 ®3a<t, 2012 H /.06, 12-13, %
AT & ATELO § @A Uz & o X G B G g @F=et & @9 & fow @ a3@ieeiT
FATATY o AT 21 TE 2 ;
AT AR IFAH FTATAT % AT AQY o AT H UH qHA 5 o 93 et
FATITRY STTITH FAT TS 21 TAT 8, AR €T 4 g M0 ;
T AT TP g ATIHRI0T F AT @A & AT | 13 T3, 2015 F I A< g
HYg § T @1 & @A Tg 1 a2 Farai & forg $fq awr =1 e e g ;
AT ST AT F 9 Gt & @ad & o qaraofiy sEraf fit 9T & qeatead
A o o1y srvrees f3u
AT qATET, a9 T SAaTq Ifadd HAredd § 5T AR F |1 IIHe § AT are
gAd & forw ARtads frgia dar e g S waver % o gatewi et  suegt, Ser

237 GI/2016 (1)
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Tl HETd e yrfeewor & A f3U 0 g Sl Gt YRR 67 g=ar St autid
TATAT T BT F TAAT TF @A 6l T2 GTHOAAT H 26 Hed § G905 g § STANT T 7 G0 77

T E

AA:, T, Feald TR TATALO 07 997, 1986 & 93w 5 F 3U«aw (3) & G () ®
AT qIST TATILOT (FLE07) Afafaay, 1986 it €T 3 it ITUTT (2) F @ (v) FILT T&<T oIf<hat &1
TR F3d g0 <6 ATSg=AT § (AeAforiad seited Fdl g, 9iq ;-

I AfEg=T -
(F) =T 2 H, "I ATEAT H" A=l & THETq MueriEd aeg Sqedrd B S, e -

" OIEAT ¥T 9Y 3 AHHAT § A @ISl 6 @A & (o0 "G2" Yo # Al A qTef ArHaAl
% forw RS wateror gemg fRgfwor g (@garguo)™
(@) =7 3 & weaTq Awaferfaa e sfq:eafua B STos, sraiq -

"3, ST T T HATd (Heior STreeha -

(1) el |CHRTE gIOT 9ATa<or (§2eqon) srfarfaam, 1986 &t amer 3 &t 39amr (3) F swefia
ST w8 wataver dura et srfeor (o =aod o Ta7q SEEun g1 T §) F I8
TR STTOTT ST =TT Faedt & e aaT foreeh siavfa srerey oY qae ai=a ¢ |

(2) et wisreze a7 ST Fere SEAEUT 7 steTeq FRT |

(3) T5T & HaTerd AT AT &1 3T TARIT AT AT IT TARNT AT ST UT HT
qaT qi=d g |

(4) SEAEUT F A=A &I TIET qGH SAY TTWET I ATy 3fT wah faorost g | oo =,
TR fd, TART & TARNT A AT q&F a9 TRIEAF GIRT ATHH <8 a1 SITUAT | ITIaT J194E Hl
TR & aTel fAra s & ety sfiw sgard =7 st F aRfm 7 § A T 2

(5) STEAEUT F UH HEET ST G 12d T[T TLRTL AT Ho T[T & TITET % FAT ATAHT &
fRrarer faeros gaeT % 9aq gae giv |

(6) e Tt e Mt afufa S5F =aq# =a9% 727q SISuHT Fa7 &7 § W 986 |
e aastt foreer siavfa ue steder i U ey 9= g |

(7) watera ToT A & orer a1 /9 Toaes I0mEd ¥ 999 SIS F®9Tas el +ae, HErs
AT S UET F7 sremer g |

(8) @A ¥ syfa=re faamr & ggra Haer a1 37 Maers a1 ™ot &7 R St &7 39
FH § qaeT qied g |

(9) w57 yguor fA==r /v A giufa w1 gfafte, S § q99 599 37 y9nfta sfewr (a9)
¥ Haed franr a1 sgfasn w97 w57 srer @AW @1 oty v sraarts e Hows
a1 et sfeart &1 [T afeee a1 [er fade g amiaies B smom, e aiug &
TSttt i, Farfeafs, sarfir s a1 qer a9 aiwas g amfafEe & sE g §=
faroras waer ST F o= HEET AT | AT "IHES & T FA AT [Aus it garaty $iw
AEATU = ATAAT & qRIAT 7 H A T2 2

(10) ST F TH FaeT ST Haferg ToT AT AT HF AT TATHT F AT ATHET 8
rarer faeros gaeT % 9aq gae giv |

(11) et wfSrege a1 St werses Bt sftrmr w1 SEadun F afEe & =7 8 #0359
* foro srfagf=a w47 e S0t 39T AT Feat & foro a4t A e drfrees agraar wew=
FAT |

(12) MU T LUHT FHI-THT UT FATHET =0 Afeg=+r # fAafafas wiwar &1
AT FHI T TRRAT HT TR R |
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(13) SEUHT ATfe® STLarad & fHgid 9% F19 ®G(0 &l Jeqe Tod® 3907 § UF 7q 92
T T TATH HIT AT AT AT Tl il § qf TgHd T 79d ATHATAT R 1"
(W) T=7 4 9 37 9= (i) F weErq FEferfad 3w Gy siaseTaa BT s, o -
"(iv) "@2' TAT Al TIA gFAL H FH T Ik a6 A Gl & @ o G 4d TRATSHATA 6 o7
SIEATUT § G4 TGN SFATTRT STUferd gl | Seasuy U+ [Afq= &l =7 s(teeg=er & o
TATTST SISUHAT st FRRTReT T2 AT 3 1" ;
(%) B=7 5 % T 9¥ e feried =7 @ STus, o97iq -
"5. G, RifeTr s PRt gf@faar -
FeatT g § agl fadus fReteor afafaat (SuHEh) T 3 @9 sy w67 u uHguET S
S Ta< o SEuHT v t ', =1, g2, TET Y GRS AT AT st ShiTHT, TR AT
fRgior T FHe: I gRAT F FH AT 396 aEL A @i 6 @ad Ig Hl 2" qadT hl
TRATSATSA T ST, TR ST o (1 | SUHT, THSUHT 37 SISUHT Ted® AT F7 o
FH UF GL 9% BT |
() SuHT & dv=aT afifore 6 § U sqE gl | TsT AT €9 1T T 9 UHSUHT F7 ToA
Fea I HCRTE GILT Ha(8q 1T AhTE AT G TSTT TATHA & GXTHET | IET Th1e Foharm Sroam |
e Fq% ax SEUHT FT TS Feal T TR T I 3F H & T G397 6 (A fhar  Sros |
(@) FAT TEARTE G AT 5T TLRI AT S AT TATAAT 6l 9 GgHId & TATH A Fraem
T AT F FTLON F U F AT4F T AT HT TSFYT o (010 Ush THSUHT T TS H< Gl |
(T) SUHT ¥ TESUET & TdH A1 a9 o6 TET IS AT S0 |
(=) "atera Sudl, uadudl @i SEuHt F grida aeey 5o qfdSET a1 wrdwerT ¥ detdd
rorer &7 forees foro sffasr am st ar Mateor & yaeEt # oo gatewfa [y F Sor v e
g | IRATSAT J&dqTae ST FLreAr & o sraeas qagrd Iuass HXTUIT, & HF § &7 919 (a7 6l
T AT ST (A0 FT Fan |
(F) SUHT, THSUHT 3 SISUHT ATH{gH SN 6 [HEd 9 HA  HO0 | TeqeT ToAH 297
H UF HF IT TgA AT TATH HT 31T AT AT Tl @il g qT Tghd &l 7 TTHATAT T | " ;
(%) 37 6 F T 9 MEferiEd 93T T@r ST, $iq -
"(6) T@ TATATOT sATafr (SHT) & forw sraad -
Tl AT FAFATT FT AT A AT TAE FLA T TRITSAT TEqTEF FIT €A IT G
T qF g9 g8t § 9@ qAqa ity Saraixy it ST F aTaT Aead TS e gy

qRETSET % forw searfad waer (Faet) 1 92919 A1 st Sy e gdtdd g i 9g= e
FA % TATG 6 AT IUTEG T€T 1 3¢ AT T 19, I a0 g, Star afefers 2 # faar

g, ¥ AT STo e yast @2t aREsETet & qefie 9i gHAT % Y @iesii & @dad & (o0
TET1E § AT ST | afRASET ST SaEd & |41 0@ Aredar g {dre # uw afd
TRT 1, TT 15 T T€T1T & 97 TE&qd HT ; 3T G007 TSI AT FIAFATAT 0l 9T
(ST T 7 8) AALTOT ATSTHT il Uah Ui & ATeAdT TS o T U T&qd it SATusir | ;
= TT7H-

(i) 3T =T (i) & < " THT (1)-ShRiTAT 2 ", BEmE ST TR & 37 017 (F)" F ' H
FEATIToha [T STTUATT &Y 36 ThTT AeAT(ehd ST 9T & TETq Meterrad 39 937 sia:erfuq o
STTUSTT, 3797 :-
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"(@) af¥fore 9 ® Fafafafde Arvert &1 @ qatawoiT samai & ge Tard it Srusr | ;

(ii) 37 =7 7(ii) F weETq e ST iRy siaseAriua T SITos, St -

"7 (iii) ST AT AT AL TE @A S 7Y A @AW & @9 & forg R aagror g A
HAT

(F) @A AT A&T d€ @A AT AT A @ISl 6 G a6 (o0 ST Faeqor fdre J37me #7376
fafea arar afifors 10 £ 2

(@) T @S F e e siavg 9yg dareata W@ g, F forg axfawei sty i Tfga
gtrar aRfag 11 FfrTE g ;

(=) T 8 H -

(i) "SUEft A7 THEUE" ARy SfiY gew F TN U "SURY A7 UHLUET A7 SEUH" 9e7 T AT
T S0 ;

(ii) "fereras qeathd Al a7 ST ST GFaus gegiw affiat ok Sgi-sel 9 A4 §, &
I I¥ "Aus qedidhT qfd a7 5T w0 As geatsd gtafa ar e s e
AT HHTA" oreg TG S0

(F) =T 9|, IT T (i) H, -

"AUS oAt AT AT AT w4 AT qeAtwd GiAfa” o Tgi-sgi o Ad 8, F
I 9 "Hus geied aiufd a1 s TOT [us gedihd afita a1 [er o Geus
AT A" 988 T ST ;

(=7) T2T 10 ®, 39 927 (i) F TeATq Mefered I 9= siqeua o STus, o9iq -

"(iv) ITe] @A AT AT dE @A AT T e T &l fAafgd apar aRfag 12 T g 1™

() =11 4,-

"SR aiHfd AT TF T AU Te AT a5 SA@i-Sgl 9 A g, H e
T TS gediewd qiufd AT ST O AAus gedied Giuta ar e smha Saus geaied
Tfufa" ores v SJTUT ;

(&) ST H.-

(i) 7= 1(F) 3% 399 "ataa wfafet & v u Mwforfaa v o it w& s,
qAq :-

(1) (2) (3) (4) ()

“AF) |() @l | T REAT @A Gg | wEAeT @ gy & | e Sefetad F oamgrer
FT G & Hae ¥ 250 @A |[HaY | <50 TAT TET| o7d AN i
ST & &

T A S G 8 ot e
ey ¥ >150 @Aq|Hdg H <150 @A

. . (25 BFAT @AF UET AT qF)
T 8 9% e  forw afRasET At FriwarT ;
o famr  sretawar (IERSERIR IR IR )
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[9rT II-8vE 3 (ii)] RA A1 TSI ¢ SAETER 5
T @A e GAq TS |
feoquy
(1) @EST & Q@A F ge «F
e

(2) @g wfast s siara
T AAEATT g, 6 @A & oI
Tiaeeity sMTaty A7 fafEa
gfwar wfifors 11 & & o
g

(3) TE @A Tz i
ataer AT, qatawor =g
fRgior sfeg=er, 1994 six
TqERer gETq gt
afer=+T, 2006 & orefi
gfeome 1 2, & forg =2
T SATIRT T &
O I FA AT AUeAT qEl
gt Tiq @7 & aiASEr &
e fEfemmr st e
AT SHTafT 8v |

(ii) fﬁv—@rmﬁ":i'”z'
qrEsq ATEA
(T

oz @x
I ;AT )
S e
I RII
FETOT AT
FIA T,
g fRerfaft
Tasr e H
oAl 2 |

(3) affers 6 & TaTq Mufefag gRfors siq:enftq B ST, saiq -
"giRfre 7
(%<7 3% W)
ey ik ST § Rdwst it sgard six g
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1. SAZAT : SAT<h & I8 FF | FH (i) Gaterd o § qi= au &7 siro=ean Cratammas st gEm
F1iew ot aRofifa vw.o, a7 un.ue. st Bt & 9§ 2 a7 (i) SSaa/dr=nteh/saieaeam
o &t 3o W 39 o ¥ fAfga sreeria afeeur F 91 A a9 F SA9=A i Troreur arsawmd
et afofifa Stew A2 At erms. 3 & =7 § =7 (i) o= sraaras Bt (sraiq o
aTfe) e Fo 977 a9 FT o= Crataamas gt sfix afga sragria aferer siaatad gi
a1 (iv) fafea faegan/entéaa fam v w@&faq sraaTtas Saf gy /=T 9T o (F97q
Fee UHSeH) AT (v) Ferateemes Rt & wanq Rrafaemes a1 a1 st (F9iq uq.at.u/
U, 91.0.) TS & TETG & qY T SArT=Te TIAA | ST ATETAT HT FAT HLd GHT 376 Z1<1
A HATAT &A1 H AT ATHT T AT TGT ST |

2. RAYT : TFTH ITAAT AIHES T T FLA ATAT HFETAT ek 976 Hafad & § 70 § 7 a9 99
T AAHT B AT HH & FH T 99 o TEITd AT 6 91 Faferg o= § 3+q =T (sraiq f.o=.31))
3. Y : g9 au § FH | A T fRu u g § WSt f squsyarn O wHr 6 q9w |
STerha ™ T &l THEAL A T SALATT (AT ST AT |

4. @7 : GA9, oS, Ja [, 3T Haaq @0 Fieret, qaaer ura Heiwor gtwar,

st i, St o, a9z &=, arfeeht i ae sftae, gatawor srdeme, se fafssar o
FoT grifeerfasd |

5. qarafer: fererast aaeat fi sfeshaw ety a7 geratesi § fiqad gri |
6. TAITs 92 FI IFh! qIAte it FHIH & T3 &A1 HT T =T ST+ 6 Tl gerdT ST |

gfifire 8
(%<7 6 3E)
TEY 1%
i gFAT § FH AR SqF UL Y941 ‘@2 F Fefir o @fasii & &=+ & forg smaee
() gagaT
(i) @A IET T H A
(i)  srateata/cae (Shdroe aaeage):
(i) AT qg FT AHN (FFAT):

(iv) @ ag #7 ewar (d):
(v) @9 qg & FwAary
(vi)  IRETSET & ATHETET AT
(Vi) T AT

9 a0 Gagaeherar

FH 9. S IS
N IR

1. eheqw ¥ A7 Gatad T4, 3T T4, 9760 AM7E 6 HIC T F TATSAT
S
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[9r H-@vs 3 (ii)] AR <pT TSTAA @ SAHTERIT

2.

HAEAAT T AT & o

T ATEA

BERRELI

T TSTHT

EREAREIREED

TS AT ASH

TA T AT GHT AT AT

T IT = T AT STATT AT A AT qTATH
IS 99 gTSH o [o7T Seaiigor

=TS 7g 99T & for sreaigor

g fvmEal, TP Ar Tty e F sl stuer
TTerRataet, YgeF, Aiehia® AT =T Hatad qod & foru Jefera e

UH &3 ST qTfeqfast FR0 & Fgeaqul a7 daaqeia g—a=eH,
STAHTT AT 37T 3o (AT, 91T &9, (g /e, 994, a7

9Tt =T Feeafd SSfaat & 396 IS4, qEt, TS, AL & o
afeat #, yare & U svaae 0 S arer §3ier, ggager Av
Teraaefter &

sqaefter, TS, THET AT TIHT T

TS, YT HATY

afect®h ZIT AAEST AT T Tded, gTiHE eIl d% Tgd & [0 START
o ST amer Wt AT giagTo

TT HEITIA

10.

T SaaeT At [T o=, Maean ama wam 9 @O

11.

Ag AT daaaefid g-STanT & At T § & (Seard, o6 d,
SITEd e, ATHETAS IaeTy)

12.

U o o H ggcaqul g Fierer a1 g0 &q [FAEde § (999 &0,
o-HI1d, AT, F, TEgeT I, THed, i)

13.

U &= [SH qgel | &1 Tgu AT qATE20 THA o ¢ (TH &= Sai
famrame fafer werteoftr wet & o¥ e G @ 2)

14.

U &5 ST ST dhel & T orfa daawsfie g o afser grr
T HHETE IUTRAT g dFdl g (YT, dAaaed, JEEd,
ATAT, ATE AT TATeH T TTdHed STAATY TRAAA)

15.

FT YEATE9d @4 #9 & o g = & oo ey e & ™
FaEIq g

16.

7 gEdre § Rertertad fefRast o srtafaasi & oqdi= g o
ATt stadfora 8, sraiq—
() = (afezeron) srfataae, 1980;
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(@) avastre (&2eorn) srtafaay, 1972;
@) T Afeme S srfaeg=eT, 2011,
Tfe g, a1 39 =AY i ufefRafa & s 21

17, | ST 7w qfw (FF)

18. | AT IRATSHT  S/AT i S afegrsr #arg fhe S F oy
TEATEd 7, % foreg HIE qheHersl «fad g ?

(F) =ATITAT T ATH
(@) aTe HE&AT
(M) =TT & Ay AT e, AT FE B AR AN gEQTEd
g & fore wraar |

(T SR 9 F 9Ty RIS

TETES & ETEN)
gz 9
AT 7 (i)(@) <€)

HAYT ATHAT A TGN SATIfRY it SI9ET & Fe

fReferied Araat #1 q@ waieeof i sraf it T0er qg1 g, T9iq —

1. grarr gt a1 A A TRl gy W & "2, o, fee e a9 % forg 3t et
% AT AT |

2. Togt it 2Teel aqT aral gy S Mgl & 2r3et aq1d 8, & forg "remr Hgt ar are #it
feTett |

3. AT STRT aT8 % TATd FW S[fH & a1 % STHIT HI g2 |

4, ITH 9=19q | AFeqd Sl & a7 T A7 (Hgr T S T<heh STANT AT ITH H ATHETAS
T % oI w17 3 S| @ |

5. ATHETA 1A STH ATHIOT GreATal AT Sl & TG ZeTAT, HGTHT el TP T TSR 3%
T TEHT, S TR TG |1 TAT ATHETE TATH g I G2hi, qrerat, aiet #7
HfaHi |

6. ST, HET, AXTSTT, TT 3T qZLN T Ik ATLEAT AT ATIET THLH o6 AT 6 (o0 FAHTSA
s e AT |

7. ST | ST GEET A A 14 wradt, 1990 #it srfes=ear /.517/90(16)/mHeEtae-
2189 (68)/5-FHTU=u= T SSITT S ATE G a1 6 IRITE IUSf{{erat FTF |

8. f&=TE =T e & forw et ot waTe |

9. U want & +ffa F forw wgars e forg of qafawofir srmafy sifém 72t 2

10. ST wersre AT e wisrede & sraer 9¥ et 98, 91T, 39, S Qe arfe o g areft
T T 93 & forw aremer gy T a1 &7 Scaqa arfe et sraaT ar a1 st Rafa | [Aoer s
qF |

1. UH FEFAT [eg 57 9w g7 g™ a1 F=Et & o1efiq agiawo, a9 & a9y
afadd HATAA, W AL 0l HgHId & T @aaaTl HrdHarg Jiud A g |
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[wmT I-'vs 3 (ii)] RA hT SIS : STHIYRO] 9

TRfare -10

[T 7 (iii) () 3]
e adeor R R w3 F fog wizdar
ST Faerer fiE aam w3 #7467 3297 Fafoiad &1 §Re=g #4718

g fE AT ST & &A1 &t TgATH gl @A Hl ATATT AT ST Tl g ; AT AT &
AT T TZATH TAT ITHhT AFEHAAT, AT S HeATIAT F Fehedr 21 @a+ &1 vfafug
T ST FTRT qT o6 & wxa &t ATt 22 il SR0ET a9 &7 § @9 & T 9d 6
T =TT J=T |

foare =7 feferfea z=r grm

BIERE]

5ot ® g Tt ue g gt

safeata, &= e fafemTear &1 #Framaty & v 5o § @a+ ugt it =11

et i ot & ST T wTiEes a1 O & 1Y

forger €19 a9t % S e 3T a9 F SaTad & AT

Srer &t fet # ae=et & e 6 T

IREEIRCIIR R R EC)

STt # T % ITANT &1 Ted a4, FU, I FiY, @99 oAl

Srer &1 sp-sTiferdt

. g9 : HTE-ATT
BERIEIEIIE ERCIEE R

IYLIh & sfafen, foare & ot siafds g
(F) T AT TS FT SrATa ST Sl a1 % T & |
(@) TSETaTT aTe AT IRl it IusHdT AT HHY HETE |
@) SETaT 9T # P @9 9gt % A a9 969 |

SEarsuy g e § Srerst fawmr ar =g fawwr ar a9 fFawr an s At
AT T g AT AT YT HAad AR AT @A AW arfa i qgrEdar § UE g4eq07 At S |
&g Al & e afa Feeh soret

e S [REIGIRZE rer & et B T %
' (CRRER:D o
gl ATt S aTersh it qe fAdward
Srer #
FH 9. ST AT YT FT ATH (ﬁ;_:ﬁ#’rﬁ%—& ISH FT T | IEH TL SHATS
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A | e g | o T T A
st gz ¥ R ey | T RO | o Wﬁ?ﬁfﬁz ISP S
P T A AT ey Ay | (90 T & | e g Ay B T 80 i,

AT oars (Brft. | e sters ' #) (F Ff
) ey | T EH) | srarar 4 60%)
gfas qATEAT
et () T () e () WW%@?HH
EUEEASEIE]
FH | TR AT | @S ge® | @ES ge w aferst @2 AT AR G

w | e | o Rl | R R | R | 0 2T | e (fif

Pt 78t | A e £t | 0T iy

AT GTET T WT’E:’. T =T s o o
T (.51, #) (fre 7) ( ) 7 60%)

S % fog
RIKI

T IATRI Afeee = fBanT & sfesiad, wsa sguw e ai ar afwfa, aq fB&emr
Srrerrstt a1 @a= st 7 Ao a9 areit 37 T9riT afufa UH Iois® ¥ T GH S
e forg qatavoftg smmater & forw sees o i 2 i == & forg ar g+ &1 wiavg &3 &
foro warer i IgETRET uw AT Sl
g g9raAT Y @At % forg sishiga fafer

G H9TaAT i TITOET &3 0 ST AT 7ot AT AT o SATg & i SISl o AL
T T SATAT g | T4 i BT 7 sEfeata & Aqa @ I GiASIl dhl Tgars &l 9T war
STTaT g | et 7€t AT gy # =i\ e & ger & o &7 AT S-St $iY 7 ®ehl 9%
T wzar g | 7 et fAforg 9 a7 o= ® & &1 9= wiaerd § |97 gfaerd % g 99har g |
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[6. S1=-11013/98/2014-3m20-1| (TH)]
feoqor ; g7 Faw 9T & TS, e, 9T 11 @F 3, 3UEE (i) § Far €, 1533 (), arE

14 f&dex, 2006 1T THT9T 360 0 9 3fi 39T TTeady gong FMeterfag gears g B
T -

1. &1.37. 1737(3) T 11 srFeay 2007;
2. FT.3. 3067(31) 1@ 1 REET 2009;
3. FT.3M. 695(3T) AT 4 ¥t 2011;

4. F1.3. 2896(<T) AT 13 fFEva 2012;
5. 1.3, 674(31) aT0@ 13 7T 2013;

6. FT.3. 2204(37) AT 19 ATE 2013;
7. F1.3T. 2555(37) AT 21 3R1%q 2013;
8. FT.31T. 2559(3r) AT 22 3RTET 2013;

9. FT.3. 2731(37) aiTE 9 fadea¥ 2013;
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10 F7.3T. 562(7) AT 26 FAT 2014;
11, 1.3, 637(3F) AT 28 Fatt 2014;
12. FT.4. 1599(7) TG 25 I 2014;
13. FT.37. 2601 (1) ATE 7 F2a7 2014;
14. F7.97. 2600(7) TG 9 AT 2014
15, 1.3, 3252(7) T 22 fFFwav 2014;
16. 1.3, 382(3F) ATHE 3 FTALY, 2015;
17. 1.3, 811(3F) AT 23 AT, 2015;
18. 1.3, 996(3F) aTrE 10 =i 2015;
19. FT.3. 1142(37) T 17 5 2015;
20. FT.4T. 1141(3F) TF 29 78 2015;

21. T3, 1834(37) AT 6 [aTs 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2000, issued vide number S.O. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22™ September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in L.A. No.12-
13 of 2011 in Special Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule”;

(b) after paragraph 3, the following paragraph shall be inserted, namely:-
“3 A. District Level Environment Impact Assessment Authority:-
(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.
(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.
(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.
(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;
() in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;
(d)  for paragraph 5, the following paragraph shall be substituted, namely:-
5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level
shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XL.”;
(2 in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(@iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.”;
(1)) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

@

@

(€)

“

(©)

“1(a)

1) Mining
of minerals

>50 ha of mining lease
area in respect of non-
coal mine lease

>150 ha of mining lease
area in respect of coal
mine lease

Asbestos mining

<50 ha of mining lease
area in respect of non-
coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

General Conditions shall apply
except:

(i) for project or activity of mining of
minor minerals of Category ‘B2’ (up
to 25 ha of mining lease area);

(i) River bed mining projects on
account of inter-state boundary.
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irrespective of mining
area

Note:
(1) Mineral prospecting is exemp-
ted. ’’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.

(ii) Slurry | All projects.

pipelines  (coal

lignite and other

ores) passing

through national

parks or

sanctuaries or

coral reefs,

ecologically

sensitive areas.

() after Appendix VI, the following appendices shall be inserted, namely:-

“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC

Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline
leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

an Basic Information

(viii)  Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv) Contact Information:
Environmental Sensitivity

SI. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/

MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.
9. Digging of foundation for buildings not requiring prior environmental clearance.
10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.
APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.
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9.  Physiography of the District
10. Rainfall: month-wise
11.  Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
() District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

S. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District (in Place of origin Altltgde a
Km) Origin
A idth of
Length of area verage wicth 0 . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for . .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . .
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in . . . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mmeabl(eMNr{“l)neral Potential
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)

Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DETAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 -5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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> 5 ha and < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MOoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form -1, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XII
[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b)  Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1A-11 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;

S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014,

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014,
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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IITEL, A R TAG TRFdT FA
FrfergEeT
< fawelt, 14 @, 2017

AT, 804(3T).—TATa<0r (HXeAw) Fow 1986 & =\ 5 F IufMaw (3) FT AUATIHTE, TTALIT (FTLT)
ferfa=m 1986 (1986 & 29) Y &m=T 3 &t ITEMRT (1) AT ST (2) F @ (v) F A7 AT F TSI, SFHTLTI,
AT |1, @ 3, IUEe (i) # ATeE=aT . F1.37. 1705(37) qir@ 10 7, 2016, TATE0T FaT9feq & Haer [aei =
e FA & (o7 TRATSIATSA & qedTshd i AT T T F % (o, [DEd #9a 9 F71F ars #7337 g, 79iaweiT
sTafeq Y HAT T 9 Iered # FErEaw fRET g A1 awtawer surd Afeg=_r 2006 F efiw g wHtawor sEateq
srtHTe o AT 3o [ ® afedd BT 8, 31T 39 a4t SAReAT |, 59 399 warEd g 6 geradr ot 39

e | et 39 o= it wtaar, Sead 78 afeg=er dqfae g, Iuesd #37 &F A1y 8, 916 & i ety F faw
AT 37T AT AHAT X gU Uah TTRT STTeE=AT TR & 7% o ;

2. 3 I TS AT AiAAT SEar w10 6L, 2016 T IqAsT FAT o&F TS AT
3. ST q@TEq Atud ATET STegEaT 9 UTH THT AL AT AT T2 Ha 1T YR G T9I<h: (A= & fEr /@ g

4. gaETaver (Eeern) sfafae, 1986 F Sust F srexefd, srfafaaw Y ey 3 Fff SwamT (1) F swefiw Fw v
T UH T IUTT FA AT 9T §, ST a8 TATEL0T T FATCIET % HLEA i T TAT TG0 TgU0r 7 T, [t
A ST THTS FEA % TSI o [0 AF9TF 3T THH T T0=AdT 2

5.  9ATaTr (FveAvr) Afefaae, 1986 FT 91T 5 Fald AT &l (Aol & & oIy Ferrq #¥dt g, S 37 Y1 8 “FaiT
e BT s fafer § felt ara * g gu oft, g =9 afafaes % Suaet ¥ oefla d gy 30 dtaaw & o
AT oA & TART 3T o9 FoAl & Hagd § et sataq, sTiarr A1 rfeeneor & fofed =aer 3 il ofiv vEr
=3, erfereRrdt =T ferweer TF f=ert st st e F forg arag 2 ;

1372 Gl/2017 )
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6. TATAYE, A9 T FAATY TEadd HATAT F Ioerad & AHAT H TATALO0T SATI(cq SAqacd FeA & o0 THmar
T 3 o forT e 12.12.2012 3 aie 27.06.2013 T U Faierd [r9+ Sl a7 8 ;

7. TRegeam s forfies a9m w99 % 7w § 2014 i Rz af=er (Rfae) 90 2364 & AT amEs 3=
AT % AR 28 a9, 2014 F LT & AT H AT AT T T2 ArHi=eitea fwar & aria 12 fGEer,
2012 % AT S99 % Tefie 927 |0 5(i) e Gwr /0 5(ii) i orct e ¥ srwaenfAw off s F=rarery T a8 siw
afafratfia G B afvwta aftwaor i wars w=d FEaET i g sEarEr erft =i afer gmtawor samfa
F foro yeama 9 A= # F forg oS searad % ey FaTS s A T ST T8t Y S Fwdy | /e
ATATAT § g SAFeAT T &7 T aFiawor semafed & J&aqra 0 TEer THE O, a7 et & st
st & forw feft seaTfaa rears & qaFd e a7 it S AR

8. v wredr g srferseer & e = dis 7 2015 F g saed €0 37 47 2015 F A saed €0 213 § qg
7 TS, 2015 F T AT FIT g AT AT 3 qartawor (F2eqon) sferfe=s, 1986 a1 axfawer qarema fAgior
Aferg=AT, 2006 TAT T fAfATwe S srfarg=mT, 2011 % stfawaon arer fEer % FAegat a1 agtawor samfcg a7
T TR ST eTteq & el 97 @A & Aug 07 i 12 REaw, 2012 # 24 7, 2013 F Fiad qraT
TATALI FHTET eieor srfesg=ar, 2006 F T w1 qRafad a1 Fofed T8t F7 T I 37T ST 7 37 oI9req
T e o ;

9. 3T TATA, A9 ¥ AAATY TEAT HATAT TAT T5T TATALI THTHATA LT ST T Ao weara, Faen

F et o wafaweiia samatcq F forg aatawer qarama Faior sfar=ar, 2006 # srefia vt afigrses & o
T B T8 8, Srai™ T8 9¥ F1F AW w7 (AT 8, TATEuiid Saraied il HHT § 9¥ Icq1a & faeqe a1 g a1 @
TTEeeit sETated 1 e R AT 3eare e § qfiede A g

10. TATEAL, A9 ¥ FTAGT TRAGT HATAT T TATALO 6T FATET F HXE 3T ITH AT F FATSA % [org ¥
IO TGO FT SULTHA FIA 6 (70 g A@eqT qo=A1 & ag Gt [, s q@tawor gura [aior s,

2006 F eI TaTawer fAfe= &7 SIquTe 981 #¥ ¥ 8, F aHi== Ofd 7 wxiawetry fEfeat i sruremT & oo @
AT AT AT ;

1. &Y 9ATEwy, a9 3T Foarq TRaaq §ares UHT a7 Gt i oftgaw aatawefr &t i
AAITAAT & SN AT AT TGHAAT & 7 T v ATAAAHT e foar Bt = F e, S aatawor & for siferew
THFATAETIF R TAT TH IZ9F FT SRET FIA % [oI0 AT AL THT Tqraqt &, ST AT F, AT a4 %
o aqfra Tt F ATy T=EeiT AATicd Y& AT AEeTE AT 8, TehAT UHT g1 AR 0, ST qarawr

TATET fAeTor sfaR=mT, 2006 F IUSUl F Soddd 9T U Y, SEH AATATAAT ST SAATATAAT F AT ATH
TATTT B TAT THTALIT o THAT & [0 FHT =T & JTaaHh av ;

12, S gTT I=9q9 “ITETT 9 249 FTSHA R TraTai-o el UFe a919 9 &9 (e e sienfies
TEUOT FT ATAAT) H 13 wea<y, 1996 #1 Ao 30 ww f&far % o+t qem suae &1 fresrr G siw a7 fFAeed T
& wafawor (") sfaf==m, 1986 & stefie qFaT=T #T agel &f ST Jhdl § (1996(3) TEHET 212) | "e+=T
=TT § 7g "ufera A & aatawer (w@veron) sfafRem, 1986 FY gy 3 T weaTe (A, FamlRafy, suw wfafate)
FTH AT ITT FIA, ST dg TGl FATCIEl F HLAT 3T U & YA (o0 qaeds® a1 o=
L3 = U " FTETEd T H FIFT FAT g | T 5 Fal T T (AT 3Tk T e) T ATAHAHW F Igeat
T UTed 3 % o fAer ST e i ofaFd 989 F2dt g | 9T 2(F), 9T 3 3% g 5 # “umiawr’ fi g
TRCATYT o STET Haid qYhIT HT UHT FHT AqOFqaT &, ST “TATEL0r T FaTeer & F2e07 ST h1T & TS & o

AELTF AT GHIAA & | FT AR, U FAT IUTT 0 7 TH a9t [aer S #33 % e qerq g, S0 w@iaa
TS % oI saes 21 | 30 7o § S gfF At F o e FiFE F g2, ST SUTT Fe ¥ IR
AT FIA T AT AT Jeerad FA AT IAN 9T 0T Fw2 it orfq oft & qom =0 7w agqa ft 1€ w6 =7,
AT IUTAT T FATead A o7 ITART FeAT T § | AT =TT § 78 & @ufera fBFar g & o=t
ITAT T HITIeAT Flel o TIT AT AW T I 9T 3 377 9T 5 | siqtted &, o sreatas foega o =+
ATOT & o AT TAT & | T (S2er) SATefaaw, 1986 it oM< 3 T 9T 5 e Si¥ AT AT % 37+ ITaet
F AT TeanTe &l vg g7 Faer w2 & forw o ve |9ft SuTT 2 & o |qered &3 g, S “9aiawor’ % 6 i
e F o sraegs a1 = 2, S afveataa wr qatawor (@wern) sferfaaa, 1986 &t e 2(F) # sweafas
Beqa i =T ereat § g R 19T 8 | 39 afd % stasia et e T e R e i afafus
FIA, STATE IUTAT T FTATvad F T A9 I T ST Fgl AT gl Ieerae FLd a7l I I ITATF I
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AT AT SATEITAT FLer hF AT AT § | TATIAT 6 ITATE STTAT 1 AT o0l FITAAT 3 JTTAA HT TT AL GO0
g oft T@r o1 7T g, S o@ "Eiiis =1 § 29 fgia & =7 § S R 19w 2, SF aguorhar g war g
FT Frgia | “wgurEat Sar At €, BEta fi a5 7 g B agur g w1 TEaT B T T ITEH STATT T A
et @R = F=aae, & ST Tgur F1RA FaT § AT UH /IS FT STEA F2dT 8, ST TG00 FA FdT 8, F a1
CRUEAE

13. (1) AT s, FEHT qeFE, wtEr (@) e, 1986 F MW 5 % sufaaw (3) ¥ @ (7) F A afvd
TATET (S ST, 1986 Ft aTeT 3 ¥ ITETT (1) ¥ ITART (2) F @2 (i) F ITET (F) #T G2 (v) TR IET
oTTRAT T TN e U Aaer aoft § fo s ar ey a7 e aiasmret &1 faea ar s ar
ey, o g7 Tatawr gera fHaieer stfesEeT, 2006 F ot & atawofty srfeq srferd & wmea & ey
T ®, FTiRefa, FeT gt g I sfafaaw i oy 3 v 37T (3) F srefiw e Fiw g AT O whT
Ttar Furd et i § 9 watavefe smmatey st fro e, Sad st ar senfef § ofiemds % anr
S HAT | AL IT AT T QTEH TR ST 8, 7 qrtaor sera eieor sfesg=aT, 2006 F Ieer=e FT AT T SO
s sar Ao O § Gt b F agem =i G s ;

(2) I T H, T TG FHTATT 0T ATTTAAT, 2006 F FeT Fataa DA F TrEFeor & 9@ qaEaoig
SATIT T STAT ATAT TRATSATS AT THATHRATT FTAATT T ST A F T9AT TATALONT SATTeq % [orT AT STt
g a1 Sl 0@ Taiaeoiiy serated & foAT fEaeam, sy oiiv Icare o & aRada BT §, S9 9 st &
ATAFAIT F ATHA o ®T H THAT JTUIT S U AMAT § Tl aF o6 T2 @ T qRFemme, ™eg qaiawor (§ee)
srferfaTe, 1986 #it &amer 3 FT ITLRT (3) F el Tioa T wAtaor Hard fReri=or srfgereor gy watawofiT smmafea
AT HT T, FT TAECOT sATfed Sqaed Fv & fory ferws geatda afufa g & geats A s s
TTALON SATI (T FEIT T I STAE 0l SATOAT |

(3) SoWHE F WIHAT H TATALOT (HeA0) Aferf==e, 1986 &t T 19 & ITaei & oefid Hafara o7 AT T TguT
=T a1 g aRESET SEaEE F fAeg AT i st #6369 it TR w aE@iEwr sAted daaaa
R0 ST T S=Tae F o o AT STfErs T Swrors S o S o for steeta At &7 Srus |

(4) TFTETOT (HTET) AT, 1986 FT aT 3 Ht ITUTT (3) F srefiw Aioa Hatara & forerasr qeaiaw atufa grer
IEAHT % HIHAT T AE ToATH 2 & oy ety fawar sro & afRarsET 1 o8 e o dfaator G @ g s
7 fafert % srefte s @ i e e mar 2, e ot watawefi grerarat & v gaiaeeii qreet
AITAAT o T AL T F FATAT ST THAT & ; AT 39 29T H &l (AT AT FIHIT T [ASHY THHT ¢,
EIREECIEERERCIFRIERICRIRIEp ko R e e icage e il

(5) 3H =TT | ST q@iad 37 97 (4) F favg wx fows gqeatea afffa & Fewd aheres €, o7 Ta & oA
TS T aAtEer Furd o #3 s mataeft yeea TeET Ta w3 F o agfa [ Feawat F arr
fafea o stmom | zwe srfafiea frerosr geatsa afafa oiRfEafadi T, e FisET i arHfas aor
AIETAT FETEA @ AT & FEior 9¥ qRaser & f&feree [ et & @RT w6 oiv 396 garag
TRTHLTETATSAT T TATE<0l HoTq ey RAre § U Taa feq7F & &9 # 47 a1 ST | qrfeafaehT 96,
AR TISET T FIA 3T A T9T AHETEF Sq1e9 Aadq TroET & Feieor & oo rer &1 §gw &7
oo, qateawer (F3e) Aterfaaw, 1986 & srefiT T¥ahar ATeEf=d TANTLTAT IT IISET ST ST ST TATAT
FTE ZIT TATAT TARTLTAT AT AT 37T TR ST TRug AT TAEG0T & &7 § F1d FT T TINATAT FIT
ERiESIal

(6) freros geatRT |fAfd, wataofi yaEaT TS, U ASET ST ITHRfdE a9 ATETaE g9 g

TISET | AT Fo= AT TATE0T Taed AT H SR FAT, ST o6 et By 0 aiaeois Gwam i
TATETT ATafed T 9T F Ieerae % FHTL I SAAF FAS T TEATHT g |
(7) ARATSET SEATEE U TISET ST ITHas JAT AEETAs Gare ada q1SHT 6 T6H & a0qed 9%

TATIT T T5F TGN AT 1S F ITE TEGA FLeA 00 STTAT FIAT 37 /AT T FBrprier Freras qeais afafa g
FT T S THeT At Tt g sifam = f&mr STua qo S yargia w1 aataweiia sEated e e
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H IF STHT 36T SO 377 38§31 % TSI FrAiad, e geaisd qiuta a1 Efama s arreeor # sqaed
AT FETLHT AT 3T TTHAF TAT ATRTAE HHTE AT ST F TRAATIa® Hawade & TaTq FHFT
ERuS sl

14, THT qRASETC ST BamEwaTT, ST =9 STfae=ET it aE F SeAaqail 8, TH ATIAAT & T qAraiy
ATITCd % {oIT ST 3 & TT5 g 37 TRATSHT SEaTa® 28 AfSg=T & A= qaiaeofiy st # o Fae za
ATEE=AT T TG | g ATH & S1a< gf ATaEd F7 TFd 3 |

[T &. 22-116/2015-3r50-111]
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section (1), and clause (v) of sub-section (2) of Section 3
of the Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette of India, Extraordinary, Part I,
Section 3, sub-section (ii), vide number S.0. 1705(E), dated the 10™ May, 2016, as required by sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, for finalising the process for appraisal of projects for grant of Terms of
Reference and Environmental Clearance, which have started the work on site, expanded the production beyond the limit
of environmental clearance or changed the product mix without obtaining prior environmenta clearance under the
Environment Impact Assessment Natification, 2006 inviting objections and suggestions from all persons likely to be
affected thereby within a period of sixty days from the date on which copies of Gazette containing the said notification
were made available to the public;
2. And whereas, copies of the said notification were made available to the public on the 10" May, 2016;
3. And wheress, al objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government.
4.  Whereas, subject to the provisions of the Environment (Protection) Act, 1986, under sub-section (1) of section 3 of
the Act, the Centra Government has the power to take all such measures as it deems necessary or expedient for the
purpose of protecting and improving the quality of the environment and preventing, controlling, and abating environment
pollution;
5. Wheress, section 5 of the Environment (Protection) Act, 1986 empowers the Central Government to give directions
which reads as “Notwithstanding anything contained in any other law but subject to the provisions of this Act, the
Central Government may, in the exercise of its powers and performance of its functions under this Act, issue directions
in writing to any person, officer or any authority and such person, officer or authority shall be bound to comply with such
directions;
6.  Whereasthe Ministry of Environment, Forest and Climate Change issued Office Memoranda dated 12.12.2012 and
27.06.2013 to establish a process for grant of environmental clearance to cases of violation.
7. Whereas, the Hon'ble High Court of Jharkhand had passed an order dated the 28" November, 2014 in W.P. (C)
No. 2364 of 2014 in the matter of Hindustan Copper Limited Versus Union of Indiain which the High Court held that the
conditions laid down under Office Memorandum dated 12" December, 2012 in paragraph No. 5 (i) and 5 (ii) were illegal
and unconstitutional and had further held that action for aleged violation would be an independent and separate
proceeding and therefore, consideration of proposal for environment clearance could not await initiation of action against
the project proponent. The Hon' ble Court further ruled that the proposal for environment clearance must be examined on

its merits, independent of any proposed action for alleged violation of the environmental laws,
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8. And whereas, Hon'ble National Green Tribunal, Principal Bench vide its order dated 7" July, 2015 in Original
Application No. 37 of 2015 and Original Application No. 213 of 2015 had aso held that the Office Memoranda dated
12" December, 2012 and 24" June, 2013 on the subject of consideration of proposals for Terms of Reference or
Environment Clearance or Coastal Regulation Zone Clearance involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification, 2006 Coastal Regulation Zone Notification, 2011 could not alter
or amend the provisions of the Environment Impact Assessment notification, 2006 and had quashed the same;

9.  And whereas, the Ministry of Environment, Forest and Climate Change and State Environment |mpact Assessment
Authorities have been receiving certain proposals under the Environment Impact Assessment Notification, 2006 for grant
of Terms of References and Environmental Clearance for projects which have started the work on site, expanded the
production beyond the limit of environmental clearance or changed the product mix without obtaining prior
environmental clearance;

10. Whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for the purpose of protecting
and improving the quality of the environment and abating environmental pollution that al entities not complying with
environmental regulation under Environment Impact Assessment Notification, 2006 be brought under compliance with in
the environmental lawsin expedient manner;

11.  And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary to bring such projects
and activities in compliance with the environmental laws at the earliest point of time, rather than leaving them
unregulated and unchecked, which will be more damaging to the environment and in furtherance of this objective, the
Government of India deems it essentia to establish a process for appraisal of such cases of violation for prescribing
adequate environmental safeguards to entities and the process should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and the pecuniary benefit of violation and damage to environment is
adequately compensated for;

12.  And whereas, Hon’ble Supreme Court in Indian Council for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution case), while delivering its judgment on 13". February, 1996, analyzed al the relevant
provisions of law and concluded that damages may be recovered under the provisions of the Environment (Protection)
Act, 1986 (1996 [3] SCC 212). The Hon'ble Court observed that ...... section 3 of the Environment (Protection) Act,
1986 expressly empowers the Central Government [or its delegate, as the case may be] to "take al such measures as it
deems necessary or expedient for the purpose of protecting and improving the quality of environment......... ", Section 5
clothes the Central Government [or its delegate] with the power to issue directions for achieving the objects of the Act.
Read with the wide definition of "environment" in Section 2 (a), Sections 3 and 5 clothe the Central Government with all
such powers as are "necessary or expedient for the purpose of protecting and improving the quality of the environment".
The Central Government is empowered to take all measures and issue al such directions as are called for the above
purpose. In the present case, the said powers will include giving directions for the removal of sludge, for undertaking
remedial measures and a so the power to impose the cost of remedial measures on the offending industry and utilize the
amount so recovered for carrying out remedial measures........ Hon'ble Court has further observed that levy of costs
required for carrying out remedia measuresisimplicit in Sections 3 and 5 which are couched in very wide and expansive
language. Sections 3 and 5 of the Environment (Protection) Act, 1986, apart from other provisions of Water and Air
Acts, empower the Government to make all such directions and take all such measures as are necessary or expedient for
protecting and promoting the “environment', which expression has been defined in very wide and expansive terms in
Section 2 (&) of the Environment (Protection) Act. This power includes the power to prohibit an activity, close an
industry, direct to carry out remedial measures, and wherever necessary impose the cost of remedial measures upon the

offending industry. The question of liability of the respondents to defray the costs of remedial measures can aso be
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looked into from another angle, which has now come to be accepted universaly as a sound principle, viz., the "Polluter
Pays" Principle. "The polluter pays principle demands that the financia costs of preventing or remedying damage caused
by pollution should lie with the undertakings which cause the pollution, or produce the goods which cause the pollution”.
13 (1). Now, therefore, in exercise of the powers conferred by sub-section (1) and sub clause (a) of clause (i) and clause
(v) of sub-section (2) of section 3 of the Environment (Protection) Act, 1986, read with clause (d) of sub-rule (3) of rule
5 of the Environment (Protection) Rules, 1986; the Central Government hereby directs that the projects or activities or
the expansion or modernisation of existing projects or activities requiring prior environmenta clearance under the
Environment Impact Assessment Notification, 2006 entailing capacity addition with change in process or technology or
both undertaken in any part of India without obtaining prior environmental clearance from the Central Government or by
the State Level Environment Impact Assessment Authority, as the case may be, duly congtituted by the Central
Government under sub-section (3) of Section 3 of the said Act, shall be considered a case of violation of the Environment
Impact Assessment Notification, 2006 and will be dealt strictly as per the procedure specified in the following manner:-
(2) In case the projects or activities requiring prior environmenta clearance under Environment Impact Assessment
Notification, 2006 from the concerned Regulatory Authority are brought for environmental clearance after starting the
construction work, or have undertaken expansion, modernization, and change in product- mix without prior
environmental clearance, these projects shall be treated as cases of violations and in such cases, even Category B projects
which are granted environmental clearance by the State Environment Impact Assessment Authority constituted under
sub-section (3) Section 3 of the Environment (Protection) Act, 1986 shall be appraised for grant of environmental
clearance only by the Expert Appraisal Committee and environmental clearance will be granted at the Central level.

(3) In cases of violation, action will be taken against the project proponent by the respective State or State Pollution
Control Board under the provisions of section 19 of the Environment (Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till the project is granted the environmental clearance.

(4) The cases of violation will be appraised by respective sector Expert Appraisal Committees constituted under sub-
section (3) of Section 3 of the Environment (Protection) Act, 1986 with a view to assess that the project has been
constructed at a site which under prevailing laws is permissible and expansion has been done which can be run
sustainably under compliance of environmental norms with adequate environmenta safeguards; and in case, where the
finding of the Expert Appraisal Committee is negative, closure of the project will be recommended along with other
actions under the law.

(5) In case, where the findings of the Expert Appraisal Committee on point at sub-para (4) above are affirmative, the
projects under this category will be prescribed the appropriate Terms of Reference for undertaking Environment |mpact
Assessment and preparation of Environment Management Plan. Further, the Expert Appraisal Committee will prescribe a
specific Terms of Reference for the project on assessment of ecological damage, remediation plan and natural and
community resource augmentation plan and it shall be prepared as an independent chapter in the environment impact
assessment report by the accredited consultants. The collection and analysis of data for assessment of ecological damage,
preparation of remediation plan and natural and community resource augmentation plan shall be done by an
environmental laboratory duly notified under Environment (Protection) Act, 1986, or a environmenta l|aboratory
accredited by National Accreditation Board for Testing and Calibration Laboratories, or a laboratory of a Council of
Scientific and Industrial Research institution working in the field of environment.

(6) The Expert Appraisd Committee shall stipulate the implementation of Environmental Management Plan,
comprising remediation plan and natural and community resource augmentation plan corresponding to the ecological

damage assessed and economic benefit derived due to violation as a condition of environmental clearance.
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(7) The project proponent will be required to submit a bank guarantee equivalent to the amount of remediation plan
and Natural and Community Resource Augmentation Plan with the State Pollution Control Board and the quantification
will be recommended by Expert Appraisd Committee and finalized by Regulatory Authority and the bank guarantee
shall be deposited prior to the grant of environmental clearance and will be released after successful implementation of
the remediation plan and Natura and Community Resource Augmentation Plan, and after the recommendation by
regional office of the Ministry, Expert Appraisal Committee and approval of the Regulatory Authority.
14. The projects or activities which are in violation as on date of this notification only will be €eligible to apply for
environmental clearance under this notification and the project proponents can apply for environmental clearance under
this notification only within six months from the date of this notification.
[F. No. 22-116/2015-IA-111]
MANOJKUMAR SINGH, Jt. Secy.
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qqiaer, a9 R SEry REd #aey

Ffg=ET
¢ faeedt, 6 srier, 2018

FT.A. 1530(3H).—TTF1T I=adH ATATAT F FIAT FHiSl IATH AT 0 A q7 F A0 § Rz 7tz
(farfae) €. 2014 %1 114, ard@ 2 srmq, 2017 % o7 grr o= arat & v 7g e f3ar g % awa 9w %
TeRTA TITALIT 3T A HATAT Al ATAGAAT |, FAM. 60(37) TG 27 Fa<T, 1994 (o zaH 9% 7997q S0
AT, 1994 FZT TAT §) F A @aa TRATSETSA T T2 U 70 g7 Fataa f fafawrar o= av + form
ERIT 3T S n srfeg=T, 1994 % srefiw faware o2 = #37 + forw 1993-94 =1 39 T [@ & aTus Icd1ad
AYTT TY AT ;

AT AT I=9q9 FTATAT 7 AT BT aaTH §98 {97 weiarze fotiee 3fiT o7 & qua § 3oy
At At (Ffaer) . 2015 &7 32138 ardig 7 weasr, 2018 # fau v fAviw grer =g srgemar g & Sarsy
FtereEaT, 1994 F efiq wa= TiersmTet % fore yare fohy 1o gatewr ety it Afemrerar o= o gri ;

AT AHAT I=AqH AT 9 a4 7 weast, 2018 F v+ Ui i § ag #gr g & 9 avwre F
TRTAT TATAL ST a9 HATAT Al STAGAAT . F1.97. 1533(31), arg 14 frdaw, 2006 (& zo# =@+ 799Tq
AL Srferg=ET, 2006 FET AT 8) F 9T 9 T IUSTIT Far g & qavawer Aata 30 aut #iv stfewaw srafer &
qeefie TEd g ATawTerd TRATSET Strae & forw fafermmer gt ;

T IUFT H LA § T@A gU, TART ATSgaAT, 1994 F oefiT waa afaisEredt & gated qraei i &
Ao il oTave -

(F) @ aRAreETs, R Sarsu afe=aT, 1994 F srefia watawer Rate sar BT T o7 s
T u srfeg=aT, 2006 F FdiF fAEare F AT sgfAdrETer ar derted F F forg ff wataww Aatee yara
ERIEE IR I E

2064/G1/18 1)
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(@) Tae gAY, g S sfeg=ET, 1994 % srefiw watavor et yae G @ o &

T ST ATEEEAT, 2006 F i EEame Fe A7 s;wyAshrReor a1 Gerred wwd & forw ff qataer Mataw

T Al (AT AT AT

T UL AT I F AGATE, IUFT A T % @ (F) H feataa 7RIS o= a9 F grd gu ahiawor
atea $7 fafemmesar & forfetawor & g 78 grf ;

AT 3ULEd AT 07 F @ (F) § Sfoatad TRATSATE e Iearad & qarad (S & St F afea a2t
I FA =7 TRESTATeR F SASU ATe=AT, 2006 F TefiT wger 7 & sifena AT AT av sfiv w@tawe ety yae
ERIEEIEE

T IS AT AT F g (@) ° Steatad adft ga ahASHTet § AT SsIa| ST & U g
F AT § SAET AT, 2006 3 ST TATICT [ater ST AT sruterd g ;

Y ATy, 39 ST ATy TREdT HATAT AT IeAa9 AT % ITLA AT F wrateaad % forw w@er £F
T AT T AT ST IHT I[oraar § U1 F forw a1 qaieawor yguer w1 F8req #74 & oI a8 saedes qwsdr g
& SuE =3y 87 % @ (W) ® Sfeataa ad€t aiEsaTed # Sy stfegEeT, 2006 F w7 F e

ST,

AT AT FAIT TR TATAC0 (F2eAv7) 7, 1986  fF=rw 5 % U=y (4) F a1y ufsq ugiawor (Fweo) stafa,
1986 #T &2 3 FT ITLTT (1) 3T ITUTI (2) F @< (v) F FIT Tacd ATFTAT HT TART F3d g, o f2a & 3o (A7t

& 7w 5 & sufaaw (3) & @< (F) ¥ Aefi a1 A7 ST9AT F e & TeATq S=AdH ATATAT F IqLFd fAofat %
FATadd % forw 77 Aaa T § % aatawor Matae fi @femrear oiT sram Icare & qareer aharsEre & e

& SqATord e arel TH WTHEAT § TRATSHT TETa SATST A=, 2006 F I & defi= qataeer Fatew yam
F4 % forT, Sy srteET, 2006 F qRfote-2 § T 7w w7 1 § 37 qtegEar & S e o it a9 5
HTE % AT AEad FAM, Y UH a9t readl 97, qArafd, da9a Fus qeatey amta ar s @i Feus
qegiaa gtafa grer e B ST, S sraeas avgs qoredr 9%, e siasta watawe gurang et ford
AT HEAT 3T A1 7Het AT 2, 97 AfFems F857 A7 sras" aaga aqteawer Retys g7 we F forg sitha frar
ST |

[FT.5. T-11011/69/2014-35T, 11 (TH)
ST ATAT, T qi=

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th April, 2018

S. O. 1530(E).—Whereas, the Hon’ble Supreme Court, vide judgment dated the P August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in the matter of Common Cause versus Union of India and Ors., inter-alia, has directed
that the validity of the environmental clearance granted for mining projects under the notification number S.O. 60(E),
dated the 27" January, 1994 (hereinafter referred to as the EIA Notification, 1994) of the Government of India in the
erstwhile Ministry of Environment and Forests shall be five years, and for considering expansion under the EIA
Notification, 1994, the annual production of 1993-94 or immediately preceding year shall be the base year;

And whereas, the Hon’ble Supreme Court vide judgment dated the 7" February, 2018 in Special Leave to
Appeal (Civil) No. 32138 of 2015 in the matter of Goa Foundation versus M/s Sesa Sterlite Ltd., & Ors. has reiterated
that the validity of the environmental clearance for mining projects granted under the EIA Notification, 1994 shall be five
years;
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And whereas, the Hon’ble Supreme Court in its aforesaid judgment dated the 7" February, 2018 has held that
para 9 of the notification number S.0O. 1533 (E), dated the 14" September, 2006 of the Government of India in the
erstwhile Ministry of Environment and Forests (hereinafter referred to as the EIA Notification, 2006), provides that the
environmental clearance would be valid for the estimated project life subject to a maximum of 30 years;

And whereas, in the view of the above, there would be two categories of cases related to mining projects under
EIA Notification, 1994, namely: -

(a) mining projects, which were granted environmental clearance under the EIA Notification, 1994, and also
granted environmental clearance for expansion / modernisation / amendment under the EIA Notification, 2006;
and

(b) mining projects, which were granted environmental clearance under the EIA Notification, 1994, and but not
obtained environmental clearance for expansion / modernisation / amendment under the EIA Notification, 2006.

And whereas, as per third paragraph above, the projects mentioned in clause (a) of fourth paragraph above do
not suffer from the infirmity of validity of environmental clearance being five years;

And whereas, the projects mentioned in clause (a) of fourth paragraph above, do not suffer from the infirmity of
expansion vis-a-vis the base production as these projects were already appraised and granted environmental clearance
under the EIA Notification, 20006;

And whereas, all mining projects mentioned in clause (b) of fourth paragraph above are required to obtain
environmental clearance under the EIA Notification, 2006, in pursuance of the aforesaid judgments of the Hon’ble
Supreme Court;

And whereas, the Ministry of Environment, Forest and Climate Change deems it necessary for implementation
of the aforesaid judgments of the Hon’ble Supreme Court as well as for the protecting and improving the quality of
environment and abating the environmental pollution, that all projects mentioned in clause (b) of fourth paragraph above,
be brought under the regulatory framework of the EIA Notification, 2006;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-rule (4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby directs, after having dispensed with the requirement of notice
under clause (a) of sub-rule (3) of the rule 5 of the said rules in public interest, for implementation of the aforesaid
judgments of the Hon’ble Supreme Court, that the project proponent in all such cases involving validity of the
environmental clearance and expansion of mining projects vis-a-vis the base production, shall make application within
six months from the date of issue of this notification in Form-1 as given in Appendix-II of the EIA Notification, 2006, for
grant of environmental clearance under the provisions of the EIA Notification, 2006, and all such applications shall be
considered by the concerned Expert Appraisal Committee or the State Level Expert Appraisal Committee, as the case
may be, who shall decide on the due diligence necessary including preparation of Environmental Impact Assessment
Report and public consultation and the application shall be appraised accordingly for grant of environmental clearance.

[F.No. L-11011/69/2014-1A.1I(M)]
GYANESH BHARTI, Jt. Secy.
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